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THE MINISTER OF HEALTH AND FAMILY WELFARE (DR. ANBUMANI RAMADOSS): I beg to move* :

"That the Bill further to amend the All India Institute of Medical Sciences Act, 1956 and the Post-Graduate Institute
of Medical Education and Research, Chandigarh, Act, 1966, be taken into consideration. "

Ol foerr o aicaian (Gféor Reelt) @ nmufy S, w6 21 21501 & wodorer 3 5 fon 2Rer wadt @t oot B oft et @it oft wrat urr ot gam 3
uZod] A8 Usell [l 3 B WER gesil B Asi url a2l disdl 3) Brt gor A AIIMS @t [fo a8 [§w RBailieror e sren 2, 33! adlar Sl ol
3| ag ¥Rer adet @l weat iz wedoret 2 b e 33 9ot o fder u1si uret a1t 2kn 3 3 321 fer 3 ¥l wlor 3ft @ 2 5 531 e 33Eer wardt 3 fSr
urRt fsa s a1 & 32 ardeldic 331 Asi 2ol aiadft 3?7 anfkre s 3EBar it woft &4 2. (xuawer)

MADAM CHAIRMAN: These are the discretionary powers of the speaker.
PROF. VIJAY KUMAR MALHOTRA : It is under the pressure of the Minister that thing is being done. It has never been done.
FHMafer #ABKG ¢ Fcax oft, 3 At aga drr Az F

Q. RSRI AR AEIT : 891 53 (26 B AERD B DSA Dell AlaA & 3MR el Qe o Dol s & b spPrR AIIMS @ aals @won & d as o
Sl oidl 2 b flon F2Ee1 Bt @Y Sl 534 et @l w16l gersia o2 f&en o9y [s30]

We strongly condemn this attitude. ...(Interruptions)

* Moved with the recommendation of the President.
MADAM CHAIRMAN : I have already said that it is under the discretionary powers of the Speaker.

off iieat Rig (Gaf¥=m) : wpmf #@ien, U uge aul 3 =16 uRuid 3isg i acll an 3¢ 2 3iiv 336 o Dlelel dolibs Idior &2 Rrn & o off [fa
SCISTRI Glol b dlG ¥cfoser warct 9 smwen, it ool B Fwemlla JAcea Ffoser @idt 3 3wt wien wwE), v Rulé & Fmrr ag o sa e & grga
feberr Siwstr| 91RA IRBR $A dld B e Fadq & b 3u Afft B sizgieed of sdor ©2 o o @3 ...(=aume)

Iafer Elcn : dsal Bis S, Yo & fb 3w sickt oit & alcor B arg it gzl o dictel @i s Bicen 3y el arT 33 wET @ SSwe
off Aot Bis : orwr uz oY i sft 3201 w2 art & o et 3 .. (cwatimer)
Fafer FIG ¢ 3EH6Ser wad A A fRfiRs Asaei 3, @rai At g sBA & R 3dver 3
&€ | ()
off Mot Bis : D2 o, Y 21 wiojot doiror HF s aell ugl? ... (xatmer)
Ipafer #8ican @ 3rn Big Sff, sudt ar fswr gar oft o s &t 3
&€ | ()
MADAM CHAIRMAN: Don't record anything.
(Interruptions)* a€}
FHnafer ke : efau, ol uadl wal [ as Baadenrd urei sdim: saa & &) ser s [e asi anen 8, a6 sy B ol
a€ | (i)
Iafer Bk : siftsas ot & art & sreman Al & ard Basrs uz ol smesh
(Interruptions)* a€}

q1. 21 Ris aa (36ER) @ 2emfd asle, &3 sk & 52 e & yrqedior u3) ... (S



FHIafe FEYGT | 311U 3ol axT el smud! ut &5 cler i diciel Al 31T I K &l SifSs

*Not recorded
ql. e R waa @ serft AR @1 sroer s2fiftre s sk & 6 326t Ritkiot w2 AR 8 21 ... (Sxeme)
Fafer Fiaica ; weflsr, 3y &1 @l SWRA dole FXE §e A,

a€ | (carauren)

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI B.K. HANDIQUE): Madam Chairman, I would like to make a submission. This matter was
taken up in the Business Advisory Committee meeting. It was discussed by all the Members of the BAC and then the hon.
Speaker decided that it will not be sent to the Standing Committee. ...(&rtmor)

TSR ORI Fef aen o 3k yIRvT # (off fRI¥stor ormio): el #&lcen, 2 Bis 2rd off of Br1 ai &t 32 eror it fswn 2, #
gl dladl & [ 331 fawer uz o [@ad ordi 2, 331 uz @K & 31 ol [ a3t serazean sl [@scla @ Sxmer & m ot afdfer 2, 3w ik 3 a3 aaf a5
a1G Aot Fiass Jea @l sneREst w2 & srn b Fiios spR AR di Féfeser wad 3 smen ...(=auUmo)

PROF. VIJAY KUMAR MALHOTRA : This is not fair. dieft 3 aen g & 32101 Aai aeon Sl ol &)

oft fprestor crugielt @ Let us not question Hon. Speakers decision. ...(=maumer)

Fafcr #ekGen ¢ Jich oft 32 T oifer 3 o 33 &) ooft su wan & 5 & am «ifew 9 arse, it sma waa & s oifer 3 ot amm
a€ | (craumi)

oft Rprestor cruwgielt : vt B RAE & st Acer 3 Yot wooft useh & divzft H RaId Bid Yot &t ot wolt usdl &, sadt g1 A ssmer oft Aoft usd
3 diuaft RO 3 St Al da w8, a8 a4 dd =1 eIl BKI Acel 3 ool & o, o dm Fies #ASicer & serert ol aidl

off TRda rard (acRiR) : wmft sEic, il Jrsa & ara g# e 8] Afdol sl v Tdiw: Aea iR A PR wita Sff, Jorbt oft wfefer ama
&1 cfifde Brwl 308kl st & o PR lisT spEifedel wIaget S, WIAT 1 el ICW agerol O fctar oif ot arT geft, d 2ef6ser wadt # smon afde; I
oft dless & ... (=raenar)

MADAM CHAIRMAN: Don't compare one with another. Please sit down.

..(Interruptions)
MADAM CHAIRMAN: Nothing will go on record except the statement of Dr. Anbumani Ramadoss.

(Interruptions)* a€;
PROF. VIJAY KUMAR MALHOTRA : We strongly condemn this attitude of the Government. ...(Interruptions)
off 355101 oI (aradt Reeeht) @ o a1 @ frart 3 fére amu = w2ar ¥4 27 ... (=atms)
IR A8k § 3 At Boors ue ond 3| fPifores nea o 3@ oo aen R
a€ | (zrauren)

FHIULET FBICAT & 3T I 36k A6l SPIE A aell el arT @wad1, 335 g &l #icfl Sft Srara 331,

&€ | (zzauwn)[h31]

nufer sEtcRn ¢ ancvflr fRrser arEielt oft of Ut I P aar R, 33 s At con aifde; el At Sft dIchl, 3P @ smu swoft-ael SPE
A ol awT @d;

...(=menmer)

AT dBIC ¢ M1 wadt B Noard st oft & a2 A Aewet ast soft w22,



*Not recorded
oft Rpr3stor grmielt @ skt sgicen, # a3 ange & AR wad g b sme2vfler garemer Sit @1 s 319t ganfda aear &, Afdber st wardisr i At gs
Ul fder e &, 321 f3or amuor oo oidt fben .. . (®m@tor) 33 ot 3ol soct awil oidl fioen? ... (Rrater)

TR #ABIGAT & 3T usel sckt oft &bt gt ant ot cfifsm

off RR1zsto1 crRugioN : aardt uawur A 3o Sif sl 81321 3 UeT S gt 3 3iie Aol A doloflr A=l of ol rn, ulde w3 &=, ... (awmr) 331
&a1 3yl oidl diet 3asd) ... (Sraer)

FHIUFT IBIGAT & B3 6 aif¥an ot @ome 31
...(crao)
Fafer Bk @ anfl anu A SIRY, MU S/ oIET BRI Seen, a4 amu e amu a2 R deaz 2, amu s Sft @ deer A,
-..(crao)
MADAM CHAIRMAN: Nothing will go on record.
(Interruptions)* €/
off Isfta Foter Biz ‘arcter’ (IPRRRT) : A et B aneaw I ifer $1 $alede P wTH DI A 3. ()
UL FRkGR: 3y Afde, 8133 @t IWRA Al 3Baw) 3y el aga ffrr et &
Q1. ORI AR ACAIT & 3 33M3a1 asdifeai e w2 A .. (saaursr)

IIUfel FBIGAT: ABl ABT IR Al Hi awt ordl 21 3@, arsl off of MU Ja P aar R [ @5 aeE A [er N As Iie: AMEa B
f3Raert uaz 3

SHRI MADHUSUDAN MISTRY (SABARKANTHA): When it was decided in the BAC, how can they differ on that
now?...(Interruptions)

PROF. VIJAY KUMAR MALHOTRA : This Bill should go to the Standing Committee.
MADAM CHAIRMAN: Nothing will go on record.
(Interruptions)* €}
*Not recorded
Iirafer #BGAT: 3mu Jcft St Y dcror @1 At Al &) 3mu user JHcft St Bt @ Fot o, 3D @re ok anT F|

SHRI BASU DEB ACHARIA (BANKURA): Madam, in Business Advisory Committee, majority of the Members
agreed...(Inferruptions)

PROF. VIJAY KUMAR MALHOTRA : It is not a question of majority or minority...(Interruptions)

SHRI BASU DEB ACHARIA : A majority of the Members agreed to bring the Bill directly to the House without referring it to the
Standing Committee...(Interruptions)

FIafel #ABGAT : PUT BID I IS IR

SHRI BASU DEB ACHARIA : A number of Bills were not referred to the Standing Committee. They were brought directly to the
House...(Interruptions) In spite of our objections...(Interruptions)

off 2eita Forel RBis "oetal’ ¢ ds#, sy @ RAeant 3 ol forn s, .. (M)
IHIfeY BT & 8133 B P A &, Jodl FcA B vaifder g3 adl 381 2

...(x@eme)



MADAM CHAIRMAN: Everything is clear now. Please take your seats.
...(Interruptions)
MADAM CHAIRMAN: Let the hon. Minister speak and then you can speak.
...(Interruptions)
MADAM CHAIRMAN: Nothing will go on record.
(Interruptions)* a€;
FIafer 181G | anG2vfter yarerer of, sy aga 2fiforr dwaz 3) smu srueft aF ek Sft & dewr & aw BE,

...(=memer)

* Not recorded
nafer Elcen @ amu do omsv, A axd [Aerie 8 o1 8| 3N ar-ar dd M2 UGt arT @l I3l asd 3)[rep32]
...(matme)
4l FEIG @ oo oft Rers 9 ot e
(Interruptions)* €}
FHART ABGAT & ggporrer off, 3mu B3 Bt s1fdan @t otdl 2xa 38 ) et oft WS & 3iie 3mu el o18l & 3B 8
&€ | (caumwl)

SHRI PRIYA RANJAN DASMUNSI : Madam, it is now time for the Government business. I proposed the business with full
concurrence of the House the other day. With full concurrence of the Speaker, I proposed the business to go....(Interruptions)

Q. fOSRI TAR AR : AEke, A & et urt 21 sR Al aE e srbee fde 2o, . (Rauer)
MADAM CHAIRMAN : No more interruptions.

...(Interruptions)
MADAM CHAIRMAN: Everything is recorded now. Please sit down.

..(Interruptions)

* Not recorded

DR. ANBUMANI RAMADQSS : Thank you, Madam, for giving me an opportunity to bring in a small amendment to the All India
Institute of Medical Sciences Act as well as the PGI Chandigarh, proposed as Medical Education and Research Act.



In the last Session of Parliament, I have introduced two Bills to be amended. One Bill was the Cigarettes and other Tobacco
Products Bill; another Bill was the All India Institute Bill. ...(Interruptions) Out of the two Bills which I introduced in the last
Session, one Bill was passed in this august House and in the other august House without going to any Committees. This is the
second Bill. It is not that there is no precedence of any Bill not being passed going to the Committees. Out of the two Bills which
I have brought in the last Session, one Bill — Cigarettes and other Tobacco Products Bill — was passed without going to the
Committees. I do not think that I am such a big person to influence the Speaker not to refer it and all these things. This is a part
of the responsibility of the Government.

This is just a small amendment which we would like to bring to the notice of the hon. Members of Parliament where we
are fixing the tenure of 65 years for the Directors of both the Institutes, the All India Institute as well as the PGI Institute
Chandigarh....(Interruptions)

MADAM CHAIRMAN: Kindly do not interrupt.
...(Interruptions)

DR. ANBUMANI RAMADQOSS: We are just fixing the tenure of 65 years because, in fact, the High Court going into a lot of cases
had instructed us to fix the tenure of the Director of these two Institutes. That is why we are fixing the tenure of the Director. The
retirement age for All India Institute and PGI Institute Chandigarh for teaching cadres, teaching professionals is only 62 years.
Here, we are increasing it for three years and we are fixing a tenure up to 65 years.

There is another amendment which I would like to bring. There are two clauses which we want to introduce. One clause is 65
years. Second clause is that we are bringing an official amendment and deleting that. In the second part of the amendment which
we are bringing, we are deleting that voluntarily. This is not only for the All India Institute; for both the Institutes, the All India
Institute and the PGI Institute Chandigarh — we are asking them — we are trying to bring in this amendment. So we have
nothing personal of any Institute as such as was alleged by the Members of the other side. As a responsible Government, we
want the Institute to be one of the best in the world. I am also a medical professional; I am also a doctor. ...(Interruptions) We
are trying to improve the structure. We want All India Institute of Medical Sciences to be like an Institute of Johns Hopkins or
Harvard University or Stanford University which was the best. ...(Interruptions)

MADAM CHAIRMAN: This is not the way; please do not interrupt.
...(Interruptions)

DR. ANBUMANI RAMADQOSS: We want to reach that level. This Bill is not aimed at any individual as such. The Institution has to
improve. As collective responsibility to this august House, it is our responsibility to improve the Institution. This amendment is a
small amendment which I am trying to bring. I would like to have the cooperation and support of all the Members of
Parliament....(Interruptions)

MADAM CHAIRMAN: Motion moved:

"That the Bill further to amend the All India Institute of Medical Sciences Act, 1956 and the Post-Graduate Institute
of Medical Education and Research, Chandigarh, Act, 1966, be taken into consideration."

SHRIMATI MANEKA GANDHI (PILIBHIT): Thank you for giving me an opportunity to speak. Before I begin, let me say that I
oppose this Bill and I think it would be in the fitness of things for it to be referred to the Standing Committee. One of the reasons
that it has not been referred to the Standing Committee — reasons that has been given - is that the House can have an
opportunity to debate it. That opportunity would have been given to the House any way, even after the Standing Committee. The
reason why it should go to the Standing Committee is that the Standing Committee has the time and the expertise to hear
witnesses, to hear wiser professional counsel and therefore give the best of what they can give to this Hose. However, since the
Speaker has deemed it fit to allow the Bill straight to the House, let us first be clear which Institution we are talking about, that is
being tampered with today.[r33]

I do not refer to PGI because we know that PGI has just been put as an addition. The real purpose is the All India Institute of
Medical Sciences. This was the dream of Pandit Nehru to make a super specialty centre that would be the best in Asia. A dream
that the centre would create and attract the best medical talent and be a shining example of India's abilities, an independent,
autonomous centre as good as any in the West, a dream that is survived when many of the others have fallen by the wayside.



All of us in this House send our poor, our hopeless, indeed ourselves to this hospital with the belief that they can do medical
miracles. From my personal experience, I have seen that they do miracles many times, this in spite of the fact that they are
under-funded and extremely overworked with 25 lakh patients a year. This can only be achieved as you all will agree that the
administration of the hospital, which is so much under stress, is good.

A Bill is brought into Parliament after it has been carefully considered by the Cabinet. It is passed when the Cabinet believes that
it is for the good of this country. Sometimes the Cabinet makes an honest mistake and it turns out otherwise. The history of
independent India, indeed of the world, is replete with such examples. Humans are not infallible and politicians even less so.
However, this is the first time that I have seen a Bill that has been brought in by the well-meaning Government simply to push
the personal agenda of one man who wants to remove another. ...(Interruptions)

MADAM CHAIRMAN : Let her speak.
..(Interruptions)

MADAM CHAIRMAN: Nothing will go on record except the speech of Shrimati Maneka Gandhi.

(Interruptions)* a€;

MADAM CHAIRMAN: You can speak when your turn comes. Let her speak now.
...(Interruptions)

MADAM CHAIRMAN: You can say whatever you want when your turn comes. Now, let her speak.
...(Interruptions)

SHRIMATI MANEKA GANDHI : In the process of this removal, the morale and abilities of the entire institution will be put under
threat. The Congress which claims descent from the ideals of Pandit Nehru should do so is really very sad.

What is this Bill? On the face of it, it is a simple one. It says that the Director of AIIMS can only hold office for a term of five
years or till he turns 65. Then, it says that the Central Government, if it is of the opinion that this is in the public interest, can
remove the Director any time before the expiry of his term ...(Interruptions)

* Not recorded
MADAM CHAIRMAN: Do not disturb her.
SHRIMATI MANEKA GANDHI : The amendment is yet to come. Therefore, it is still there technically.

Then, it says that the Central Government, if it is of the opinion that this is in the public interest, can remove the Director any
time before the expiry of term by giving a notice of three months or giving him three months salary and asking to leave
immediately.

This is not a peon, mind you — to whom the Government cannot do this. This is the Director of AIIMS. As I said before, I
deliberately do not include the Director of other that other excellent institution, PGI, Chandigarh who has been added to try and
disguise the actual target of the Bill.

I am a member of the Standing Committee on Health and for three years I have been watching the course of this attack on the
Director of AIIMS by the Minister for Health. Not just I, every Indian has been reading about each foray by the Minister into the
citadel of AIIMS whether by direct action or by remarks in the Press or by bringing Bills into Parliament. In this case,
...(Interruptions)

MADAM CHAIRMAN: Nothing will [h34]go on record except the speech of Shrimati Maenka Gandhi.
(Interruptions)* a€;

h35



MADAM CHAIRMAN : Nothing will go on record except the speech of Shrimati Maneka Gandhi.
(Interruptions)* a€;

SHRIMATI MANEKA GANDHI : In this case, the Minister is in such a hurry that he has tried twice to pass an Ordinance between
the last Parliament Session and this one.

For the uninitiated, let me give you a history of the last three years so that

* Not recorded

you, in the Treasury Benches and you, that support them, can see the total picture. As soon as he became the Minister for Health
and Family Welfare, he moved into the AIIMS Guest House. This, in itself, is unprecedented for a Minister of Health. However, let
that be...(Interruptions)

DR. ANBUMANI RAMADOSS : Madam Chairman, I need your protection here...(Inferruptions)
SHRI PRIYA RANJAN DASMUNSI : Let him also speak.
SHRIMATI MANEKA GANDHI : Let the Minister sit because I do not yield....(Interruptions)

DR. ANBUMANI RAMADOSS: I have been seeing for the last three and a half years during my tenure as the Minister that every
time she has got up to speak about me or my Ministry. She has been alleging a lot of things. Can this go on and
on?...(Interruptions)

MADAM CHAIRMAN: Mr. Ponnuswamy, please sit down.
...(Interruptions)
SHRI PRIYA RANJAN DASMUNSI: The Minister is competent enough to defend himself....(Interruptions)

SHRIMATI MANEKA GANDHI : I am afraid that he is a Minister for the first time in the Government and he must realize that
every Member has the right to do things in the public interest.

However, let there be, as he is entitled to, as he is technically the President of the AIIMS...( Interruptions) 1 am pointing out only
facts. There are no aspersions here; there are only facts. Did he not move into the AIIMS? Is he not the President of AIIMS?
Therefore, he is entitled to. That is exactly what I have said.

MADAMA CHAIRMAN: Manekaji, please complete your point.
...(Interruptions)

MADAM CHAIRMAN: Hon. Members, please do not disturb.
...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI: Mr. Ponnuswamy, the Minister is capable of defending himself. Why are you
interrupting?...(Interruptions)

SHRIMATI MANEKA GANDHI : If that had been the only thing and done because the Minister believed in being there because he
wanted to oversee the hospital as part of his many, many functions, I would have applauded in his action. But what was the
reason? Did he not start working with Unions in order to destroy discipline and remove the Director? Immediately, we started
hearing remarks from his colleagues in the Health Ministry about the one caste stranglehold and how it needed to be broken; and
this is part of the recorded document in the Health Ministry, and that the Minister would do it. That the person who said this, and
it is recorded as I said in the Health Ministry meeting, later changed his mind and became a critic of the Minister's doings, is also
recorded.

This is the first time that we have seen doctors in the light of the castes in AIIMS, and I wonder the Minister did not see them as
doctors but his representatives of social divisions.

After the Minister took up residence in AIIMS, he appointed an OSD, who is a retired Sub-Inspector of the Tamil Nadu



Police...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI: Madam, there is a standing practice in the Parliament that if any hon. Member wants to make
any allegation against a Minister, he should give an advance notice and seek the permission. That is the rule of the
House...(Interruptions) Lalanji, this is the practice...(Interruptions)

oft zshta Foret Rig 'aerat’ ¢ w16 uclBiorer ordl, tac 3. (o)
MADAM CHAIRMAN: Manekaji, kindly speak on the subject only.
...(Interruptions)

oft Rprstor creniel : wmuff sEkcen, PR sPec &l Bifdrcs ®F uclisionr & A 3ad i ot whir wb semsr coft usdd &, as sEa @1 frEr
3...(craum)

SHRIMATI MANEKA GANDHI : I am not making allegations. I am sorry, these are not allegations but these are facts. He
appointed an OSD, the OSD is a retired Sub Inspector of the Tamil Nadu Police Force; and he gave him a Guest House in the
AIIMS, is also a fact. Now, each Minister is entitled to have personal staff at the expense of the Government. But this personal
staff is only for his official work in the Ministry. They are not supposed to deal with autonomous institutions on a day-to-day
basis, and specially not, because the number of trained personnel from AIIMS is deputed from the Nirman Bhavan for providing
all official assistance to the Health Minister in his capacity as the President of the AIIMS. This OSD took the Guest House meant
for scholars, international scientists, and started meeting staff, officers, faculty and Unions in order to create more
confusion...(Interruptions)

MADAM CHAIRMAN: Mr. Ponnuswamy, please let her speak. When your turn comes, you may also speak. [r36

SHRIMATI MANEKA GANDHI : The files pertaining to the administration of AIIMS, which should have been totally autonomous,
but which have been going to the Ministry for years and years and being passed by previous Ministers which admit, who simply
regard this as a formality, were now held up for months. The appointment of officers, the foreign visits of faculty for medical
seminars — these are just some of the files held up. ...(Interruptions)

Every senior doctor claims that he had to meet this OSD in order for his justified work to be passed on file. Of course, now that
we find that degrees for students were held up for years together in spite of the fact that India needs doctors desperately and this
had to be solved by a High Court intervention which is one of many High Court interventions in these last three years. These
were not the only things. Projects that had been passed by your Planning Commission for the betterment of medical facilities
provided for AIIMS were also held up. So much for your commitment to healthcare!

Till today the Health Minister has not constituted any Committee for formulating recommendations towards implementation of
the Sixth Pay Commission for the staff again which is what were supposed to have been done three years ago.

Then it was decided that the sins of omission were not enough; let us have some sins of commission as well. So, he broke all the
rules framed to appoint the Dean of the AIIMS and appointed a Dean without even consulting the Director. In fact, he even
disregarded the recommendation of a Search Committee appointed by himself. It is the tradition that the Dean of AIIMS is

appointed from the seniormost professors. The current Dean is 24% in seniority and has superseded 23 more senior faculty
members for no reason at all except the Minister's prerogative. ...(Interruptions)

The dust had not settled on that when the anti-quota agitation broke out among students who had simply gone to AIIMS to be
doctors and had not thought that caste would be an impediment to their ability to serve the country, during this agitation, the
Director made every effort to defuse an ugly situation and he wrote. ...(Interruptions) We have, the Health Committee has all the
letters. The Standing Committee on Health has all the letters given by the Director. ...(Interruptions)

SHRI E. PONNUSWAMY (CHIDAMBARAM): Madam, this is not correct. ...(Interruptions)

MADAM CHAIRMAN : Nothing will go on record except the speech of Shrimati Maneka Gandhi.
(Interruptions) *a€}

Irafer #BGA | amu 33 snudht urdt &t disa dier 3@ &, amu 358 detor S

a€ | (carauron)



* Not recorded

SHRIMATI MANEKA GANDHI : He wrote to the Police Commissioner, the Health, Home and Cabinet Secretaries and to the
Principal Secretary to the Prime Minister. The Minister who lives there, did not visit the AIIMS campus during the agitation and
did not hesitate to constantly and publicly blame the Director.

You have all met Dr. Venugopal. Many of you have been treated by him including the hon. Prime Minister. ...(Interruptions)
MADAM CHAIRMAN : Nothing else will go on record.
(Interruptions)* €/
MADAM CHAIRMAN : Please sit down.
.(Interruptions)
Q1. fOSRI AR ACBIT & 3mufcy A8k, 3y 368 ABA| 33 A8 BBA oidl aer A ... (Rraure)

SHRI PRIYA RANJAN DASMUNSI : Madam, I would like to make it abundantly clear that this UPA Government is not against any
individual. We are streamlining the policy only. ...(Interruptions)

SHRIMATI MANEKA GANDHI : I am happy that you have said that. ...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI : Policymaking is the right of the Government. Individual is not the issue. Let us not bring
individuals. ...(Interruptions)

MADAM CHAIRMAN : Let her complete.
...(Interruptions)

SHRI E. PONNUSWAMY : Why do you name the persons? ...(Interruptions)

* Not recorded

MADAM CHAIRMAN : Nothing will go on record except the speech of Shrimati Maneka Gandhi.
(Interruptions)* €/
SHRI KHARABELA SWAIN (BALASORE): Nobody is supporting you. You are the only two people ...(Interruptions)
FHIafer IEkST : #Acelq ofl, 3y 3ol ciell @t dorsd
&€ | ()
SHRI KHARABELA SWAIN : Nobody in the House is supporting you. ...(Interruptions)

SHRIMATI MANEKA GANDHI : Does he look like the kind of man who has the health, the time or the inclination for any kind of
political manoeuvering and specially to engineer an agitation that puts his own institution with which he has been associated for
over 48 years under stress? [k37]

When the Minister went to the press to blame the Director, the Director simply defended himself by saying that he was not
responsible for the agitation. On June 16, the Minister went to the Press and publicly warned Director that action would be taken
against him for defending himself in the media. I fail to see the crime. The Minister can attack a senior doctor of anything, but
the Director, who is senior and much older, cannot say anything! The Minister then announced his own decision to remove
officials and cut pay of the doctors who had taken part in the protest and he said to the Director that he was free to resign and
that he should not lobby for people to try and stop him from resigning. Does it sound like the statement of a Minister?



Then, Dr. Venugopal went on leave in June, 2006. In his absence, the Minister using the Dean that he had appointed
...(Interruptions)

MADAM CHAIRMAN : Nothing will go on record.

(Interruptions) *3€;
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MADAM CHAIRMAN: Please take your seat.

...(Interruptions)
off stta Jsret Ris "ereret’ & o1 € Gret 3 oo @ren 2. (=aumor)
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... (caqtmoT)
MADAM CHAIRMAN : Nothing will come on record.
(Interruptions)* G€;
Fafer #18iG ¢ amu do o, Ficft oft S 39,
... (caqtmor)

off TIRAe ¥ard PR $o8 sA e A dia-dlia 3 dicron & A fbz 7id Sft @ A srvon Sk o w2 o afdw) ... (Rtmer)
FHIafeY FBIGAT & PRI Jo& el 3|

SHRIMATI MANEKA GANDHI : If the hon. Member, for whom I have great respect, believes that I am wrong, he is most
welcome to contradict every single thing. I am not infallible. I say things as I see them. ...(Inferruptions) 1 have been
...(Interruptions) He is most welcome to say ...(Interruptions) I will not interrupt him when he speaks. ...(Interruptions)

MADAM CHAIRMAN: Shri Ponnuswamy, please do not disturb now.

..(Interruptions)
oft ¥sila Fstor RBig "aietor’ & 015 31 a3z & 3AA A eornl & b gt 3 Pw wren 2, s ap-ar A &t e a3 37
IHIURT ABICAT & PUA Iod dletol &

..(Interruptions)

PROF. RASA SINGH RAWAT (AJMER): Something is wrong in it. ...(Interruptions) cic1 3 o @ren 3 ...(Interruptions)
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MADAM CHAIRMAN: Nothing is wrong. Let her speak. The Minister will reply. Everything will be clear.
SHRIMATI MANEKA GANDHI : When the Director went on leave in June, 2006 ...(Interruptions)
MADAM CHAIRMAN: Please do not stand again and again.

...(Interruptions)



SHRI E. PONNUSWAMY : She raises her voice for the cause of the animals ...(Interruptions)
SHRIMATI MANEKA GANDHI : Does the Director look like an animal to him? He is a respected Director. ...(Interruptions)
MADAM CHAIRMAN: Shri Ponnuswamy, nothing will go on record.

(Interruptions)* a€;

SHRIMATI MANEKA GANDHI : In the Director's absence, the Minister using the Dean he had appointed himself, removed the
Senior Financial Advisor and no reasons were given. He removed the first woman who had ever been made Sub-Dean and again
put his own person as Sub-Dean. Then, he removed the woman who was in charge of the media and put his own person there.
The lady, media in charge, was also removed as were a large number of women. These appointments can only be made by the
Director, but the Minister, of course, is above the rules.

Not content with tinkering around with staff, whose removal was aimed at provoking the Director to resigning because of
the humiliation, the Minister was infuriated by the calm and indifference shown by the senior doctors and the Director. But on 5th
July 2006, the Minister in his role as President of the institute body of AIIMS sacked the Director. No rules were followed. The
Director was made to sit outside on a bench when this decision was taken, even though he was a

* Not recorded

member of the institute body. Every newspaper, every parliamentarian reacted and the entire academia and medical community
reacted. The Health Committee of Parliament issued a unanimous condemnation. This Committee is made of Members from all
parties in Parliament and a great deal of good work is done by the Ruling Party Members in that Committee.[s38]

(12/1445/ak-har)[r39]

The entire Committee on Health and Family Welfare of the Parliament issued a unanimous condemnation of this illegal act. The
Government ...(Interruptions)

DR. KARAN SINGH YADAV (ALWAR): I am sorry to interrupt, but I was a Member of that Committee. ...(Inferruptions)
Fafer #1Eic @ S vl Big area off, 3 sel anT @ @ aasden
SHRI E. PONNUSWAMY : Madam, she has not spoken a single point on the Bill being discussed in the House. ...(Interruptions)
MADAM CHAIRMAN: Nothing will go on record.

(Interruptions)* a€;

SHRIMATI MANEKA GANDHI : One person objected, but even then I may bring it to your notice that the condemnation was
drafted by the person who is your current Minister of Defence. ...(Interruptions) Two days later, the hon. High Court of Delhi
stayed the termination of the Director, terming it as illegal.

MADAM CHAIRMAN: Shrimati Gandhi, please conclude your speech.
..(Interruptions)

SHRIMATI MANEKA GANDHI : They also passed remarks against the Minister saying that he should pay more attention to the
health crisis in the country -- which at that time was an outbreak of Dengue -- rather than concentrating on disrupting the entire
hospital. This is what the hon. High Court had to say regarding this issue.

The Minister spent the next few months working on the next move. On 18 October 2006 he called an Institute Body Meeting
where the Director was again

* Not recorded



publicly humiliated, and he was asked to submit answers to the queries made by the Minister and his Body. He was also given
only a limited time to do so. The Director sent his replies within the time stipulated, but not one has been looked up in a year.
...(Interruptions)

MADAM CHAIRMAN: Shrimati Gandhi, please conclude your speech.
...(Interruptions)
SHRIMATI MANEKA GANDHI : I am not going to conclude. ...(Interruptions)

MADAM CHAIRMAN: Your Party was allotted only 14 minutes for this discussion. The name of one more speaker from your
Party is there to speak on this issue.

...(Interruptions)
SHRIMATI MANEKA GANDHI : I will take 10 more minutes to conclude my speech. ...(Interruptions)
MADAM CHAIRMAN: If this is the case, then no other Member from your Party will speak on this subject.
...(Interruptions)

SHRIMATI MANEKA GANDHI : I am taking the entire time allotted to BIP. ...( Interruptions) fsrr Sft, amu et S @5 urdf @t aen gan
2RI < A1 o=t R &

Q. SR @aR #celq : el @ica, u & ad e cra I Aol Ao St dice
off fOpr¥siol crBio | uia-ger feie a6 e A Bk a o, Aifdser v &l ciler dicen siiz T o1@l alce, B2 ol ace

SHRI E. PONNUSWAMY : Madam, she has not even mentioned a single point regarding the Bill. All the points mentioned by her
are irrelevant here. ...(Interruptions)

MADAM CHAIRMAN: Mr. Ponnuswamy, you can speak during your turn to speak. She is concluding her speech as only 14
minutes were allotted to her Party.

.(Interruptions)

SHRIMATI MANEKA GANDHI : No, I am not concluding my speech. ...(Inferruptions)

MADAM CHAIRMAN: The time allotted to Shrimati Gandhi's Party is exhausted. She has already taken more than 14 minutes.
..(Interruptions)

MADAM CHAIRMAN: She has taken almost 23 minutes although only 14 minutes were allotted to her Party.
..(Interruptions)

SHRIMATI MANEKA GANDHI : Madam, five minutes have gone in disruption out of the 14 minutes allotted to the Party.

Not one answer of the Director has been looked at in a year or discussed. So important was the information demanded!

On 29 March 2007, that is, six months later, the Division Bench of the hon. High Court ordered the Institute Body to discuss the
answers given by the AIIMS Director, and ordered the Institute to be fair and objective. ...(Interruptions)

SHRI E. PONNUSWAMY : Madam, is this point relevant here? ...(Interruptions)
MADAM CHAIRMAN: Shrimati Gandhi, please conclude your speech. Nothing will go on record.
(Interruptions)* G€;
SHRIMATI MANEKA GANDHI : The hon. High Court is telling the Minister to be fair and objective. ...(Interruptions)

MADAM CHAIRMAN : Shrimati Gandhi, please conclude your speech. You have already taken more than 24 minutes. It is more
than the time actually allotted to your Party for participation in this discussion, which was originally 14 minutes.

...(Interruptions)



Q. 21 Bis araq @ A Bgaamnt i as Al sascayl e 3
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MADAM CHAIRMAN: Your Party was allotted a total time of 14 minutes, and you have already taken more than 24 minutes to
speak on this subject.

...(Interruptions)
SHRIMATI MANEKA GANDHI : Madam, I will conclude in five more minutes.

So huge was the uproar that the Prime Minister stepped in and appointed a Committee under the Chairmanship of Prof. M. S.
Veliathan to look at the functioning and autonomy of AIIMS. The Veliathan Committee submitted its report in October, and
contrary to what the Minister wanted, this Committee highlighted the achievements of AIIMS under this Director and
recommended the removal of the Health Minister and the Health Secretary from the Institute Body of AIIMS and recommended
autonomy for the institution. ...(Inferruptions)

MADAM CHAIRMAN: Now, please conclude your speech.
...(Interruptions)

MADAM CHAIRMAN: Nothing will go on record except the speech of Shrimati Gandhi.
«.(Interruptions)

SHRIMATI MANEKA GANDHI : This report was passed on by the Prime Minister's Office to the Health Minister for action. It has
been ignored. ...(Interruptions)

The saga does not stop here. The AIIMS Registrar was charged with serious malpractice and vigilance cases in the selection of
Senior Residents. He was transferred by the Director to a rural Health Centre in Ballabhgarh. The Health Minister intervened, and
he ordered that the man may not be transferred notwithstanding any criminal investigation...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI : Madam, my humble submission -- without any disrespect to Shrimati Maneka Gandhi -- is
that I will take the entire contents to the hon. Speaker.

SHRIMATI MANEKA GANDHI : Yes, you may do it. ...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI : If there are any specific allegations about the conduct of a Minister, then it has to be tabled
with a copy to the Minister in advance and provided the rule permits.[r40]

It never happened like this. ...(Interruptions)
PROF. VIJAY KUMAR MALHOTRA : She is not making any allegations. ...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI: I know the rules better than you, Mr. Malhotra. According to the rules, it is an allegation.
...(Interruptions)

MADAM CHAIRMAN : Nothing will go on record.
(Interruptions)* a€;

SHRI PRIYA RANJAN DASMUNSI: The last sentence is a specific allegation. A specific allegation can be made only with a prior
notice to the Minister with a copy to the hon. Speaker. You cannot make comments against the Minister just like that and suo
motu. I demand that it must be expunged from the records because it is not permitted under the rules. ...(Interruptions) How
can she make sweeping remarks against the Minister? It is not permitted under the rules. She can quote anything, but if it is a
specific allegation, then the Minister should be given prior notice of it. ...(Interruptions)

SHRI LAKSHMAN SINGH (RAJGARH): What she is saying is true.

SHRI PRIYA RANJAN DASMUNSI: Mr. Lakshman Singh, do not try to teach me the rules. If it is an allegation, whether it is right
or wrong, you must give prior notice to the Minister. It does not matter whether it is a BJP Government or a Congress



Government. You cannot go on like that. a€| (Interruptions)
MADAM CHAIRMAN: Maneka ji, please speak on the AIIMS (Amendment) Bill.

...(Interruptions)

* Not recorded

SHRI PRIYA RANJAN DASMUNSI: Parliament is run on the basis of rules and not by the personal designs of anybody. It is
wrong. If she is ignorant of the rules, she can take the BPST course. ...(Interruptions)

MADAM CHAIRMAN: Nothing will go on record.
(Interruptions)* €/
SHRI PRIYA RANJAN DASMUNSI: Rules are the last word in Parliament. You cannot do like this.
MADAM CHAIRMAN: Maneka ji, please conclude.
...(Interruptions)
MADAM CHAIRMAN: Nothing will go on record.
(Interruptions)* €/

SHRI PRIYA RANJAN DASMUNSI: We are not getting only one information. Maneka ji is so studious and I respect her. The only
information she should give to the House is since which date the Scheduled Castes' students have to stay in a separate hostel and
use a separate canteen. That information should come before the House.

MADAM CHAIRMAN: Maneka ji, please conclude now. Nothing will go on record, except the speech of Smt. Maneka Gandhi.
(Interruptions)* G€;
MADAM CHAIRMAN: Please sit down.
...(Interruptions)
off Rrr¥srot w9 | diormr Sft @t dllcror Gt Pt senct &, cifdber sidft I Racnw @ MRy cPIF &, o usdl Gl o wsT 3
MADAM CHAIRMAN : Nothing will go on record.
(Interruptions)* a€;
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MADAM CHAIRMAN: You have taken half-an-hour, please conclude now Maneka ji.

SHRIMATI MANEKA GANDHI : No, I will not conclude. I need ten more minutes to speak. ...(Interruptions)

MADAM CHAIRMAN: Nothing will go on record. Maneka ji, please conclude within two minutes.

SHRIMATI MANEKA GANDHI : I need ten minutes more because most of my time has been taken away by interventions.

MADAM CHAIRMAN: Your time is over. I will give you only two more minutes and please finish your speech by then otherwise, 1
will call the next speaker.



«.(Interruptions)
MADAM CHAIRMAN: Let her conclude her speech please.[r41]

SHRIMATI MANEKA GANDHI : Madam, more than half of that time has gone in interruptions. I would not need to say all this, if
this Bill had gone to the Standing Committee. If that had been the case, all these views would have been put on record there. It is
a fact that on the one hand the Government said. "3 @ smuelt aw dleor & fre 2eRT ficen " and then they say we cannot speak. This
is against the principles of natural justice. Either you send it to the Standing Committee, in which case we can point this out
there. Otherwise, you have to give us time to place our views in the House. I am sorry but I cannot be responsible for the time
lost in interruptions. I am going to carry on for another five minutes.

As per the statutory regulations, in the AIIMS each Faculty Member has to perform to the satisfaction of the Director. Even
though the Governing Body is the appointing authority of the faculty, the regulations confer the power of confirmation and also
of initiation of any disciplinary action against the faculty members, on the Director. In the last few months we know how many
senior doctors have been suspended directly by the Minister without even informing the Director. Can this happen in any
institution anywhere in India?

Madam, you have asked me to wind up. I am sure there will be other points, if other people are speaking I can give them the
facts and they can carry on. I would like to say one thing. The Minister has gone again and again to court, to the High Court, to
the Supreme Court. Who has paid the fee of lawyers that the Minister has used for going to court? ...(Interruptions) This is not
an allegation.

MADAM CHAIRMAN: Please conclude now, you have taken 34 minutes.

SHRIMATI MANEKA GANDHI : Do you know &€}, *

MADAM CHAIRMAN: You have taken more time than allotted. You have already taken 34 minutes. Please conclude now.
SHRIMATI MANEKA GANDHI : Give me one minute more.

MADAM CHAIRMAN: You please conclude within half a minute. You have already taken 34 minutes.

SHRIMATI MANEKA GANDHI : Of which 20 minutes have gone in interruptions.

MADAM CHAIRMAN: Only 14 minutes were allotted to your party.

SHRIMATI MANEKA GANDHI : All right. I am going to conclude.

Madam, I would like to thank you for giving me this time. Who is this Director? Who is this person that we are targeting and
getting rid off so unmercifully? Is he a terrorist? Is he a bad man? Is he a bad Director? He is a recipient of Padma Bhushan
given by you. He is one of the most eminent people in India. He is a gentle, unassuming and a completely professional Director
who does not care for fame. He will go to the Saibaba Institute that he had set up which runs free for the poor. He is there as the
Director of AIIMS because Pandit Nehru, Raj Kumari Amrit Kaur, two Rajya Sabha Standing Committees, the Vaidyanathan
Committee and so on recommended autonomy. This Bill goes completely in the

* Not recorded
opposite direction. This Bill will make the Director completely subservient to whoever Minister comes. It has nothing to do with
this one. Is that what you wanted to do today? [KMR42]

3t. @31 Bis @ea (3eraz) : wmift #dicn, & 331 e & werelar & e xst ga3n & Brut 65 e 6 foiffie &t ar ol o1 8 amer diz w2 uea 3
difcier BRiferct & o 62 et o 397 forerif¥a & iz 33wt 65 reT o1 Yot A5 SR & 21 Ui kel W Jovilz, Sit Uact 8P g ard gt 2 fb 53 aor &6
iy a1 o1 S Aflar O 3 s Ba F) Afla B o ;A anT G srxager it & 3 B wr D s aweEct A v RierRr ditRlt 8Y e wewr o
3ot 2RI 3iie aqrd A seRdcs ot das uia e @ don e Safds St adsrer i srivaes & Jordl 331 uadl 8t 65 ad I suwer & gt 3 wd
Arcll 3 Sl e wr 3 gan, 7 IAH AR Acel @I ekl feion asar ) st #js1 3 uscr St Aol e dicfl, 3orbt Fdla Jor giftes, dar sufdgpaifes,
aer Rear oy I unfortunately do not have that kind of education and knowledge to vent my views in such an articulated manner. But
we have to look into why every time All India Institute of Medical Sciences (AIIMS)

becomes the epicentre of all anti-reservation movements. This time when the legislation came and Central institutes were
provided with the reservation facilities for OBC and others, the AIIMS became the epicentre. The whole media knows and the
whole country knows that the administration and the people are there who gave them protection; nobody can enter into the
AIIMS area. They cannot put up the shamiana or tents and relax their in the coffee house and sweet shops are opened up. They



are all treated like VIPs. But it is not only the AIIMS boys, but all also those who opposes the reservations, a large fund is being
given to them and the AIIMS administration keep silence over that. Nobody is bothered about that. It does not stop that. After
that, what has happened in the AIIMS, especially for the people of SCs, STs and OBCs, it is a shame that the photographs of
Baba Bheemrao Ambedkar, the books of Bheemrao Ambedkar and the copies of the Constitution were burnt in that institution.
The boys of SCs, STs and OBCs are discriminated. Hon. Minister, Shri Priya Ranjan Dasmunsi just now was telling that they have
to be segregated in different hostels; they have to be segregated in different canteens; they have to go into different cafeterias
after 60 years of Independence. Are we heading to that state where there is such a gross discrimination?

Here, a lot of things have been talked about. Why should we not discuss the Thorat Committee report, which has gone into
threadbare as to what is the percentage of SCs and STs employees in the institution; as to how the reservations are being
implemented; and as to how much opportunities are being given to them. I admire Dr. Venugopal for many things. Madam,
fortunately, I come from the same profession. I had been a doctor myself. Believe me, honestly, when I say that he was a great
surgeon; it was because of his surgeon competence and hard work that this country has recognised him and given him Padma Sri
and Padma Bhusan. But this does not give him a guarantee that he can run the AIIMS in an autocratic way or in whatever way he
wants it. The AIIMS is governed by certain rules and laws. There is a Governing Body; there is an AIIMS Body where eminent
scientists and doctors from various parts of the country are members. This Parliament has chosen two of us from this House and
there is a very senior and eminent Member from Rajya Sabha, Shri Dhawan, if I name him, are members of that committee. It is
not the direction of the Health Minister; if a Director sitting there takes a vow that he would not obey a single order of the, - leave
the President of the Institute, leave the Health Minister — Government Body, that body which is governing the AIIMS, and that
Governing body if it gives some direction, it will not be obeyed or it will be absolutely floated, then, what is the answer? [r43]
Lucky are they! In this country, we know what is happening; I have nothing to say against the hon. courts, which are so
favourable and so kind that we cannot get a date and the very next day, they go and get a stay on whatever they want to —
whether it is reservation in the Central Institutes or whatever it is.

On the one hand, the courts say 'no work, no pay'. It has been implemented all over; the Communist friends might know and
everybody knows that. They have been fighting; they want the right to strike, but the Supreme Court said, 'no work, no pay'. The
AIIMS Resident Doctors, the blue-eyed boys went the other day and the Health Ministry was told to take appropriate decision. It
did not say what the appropriate decision was, whether salary should be paid to them or not. They did not comply with that. The
appropriate decision was — the court's decision — 'no work, no pay'. The next time when the Health Ministry went there, the
Lordship said, 'you came kneeling to this court and they discontinued the strike, give them the salary'. They were paid the salary.
It has not happened in the country. We cannot say anything against the judiciary. But anything that you say is taken care of by
the courts.

I have been the member of the AIIMS' Governing Body. I know the working of everything. The AIIMS is now run in a most
autocratic way; autonomy is blatantly misused. The case of the Registrar was cited here. This gentleman was a protA©gA® of
his; he was a staunch supporter of the present Director. He was elevated from a small post to the post of the Registrar. As long

as that, he was pleased. The moment, he did not obey a single order, he was removed the next day. He does not have the power

to remove the Registrar, who is being appointed by the Committee or by the Institute's Governing Body.

The Governing Body called the Director and they took a decision, whatever complaints that he has against the Registrar, will be
sorted out; we will investigate the complaints. But suddenly he found that he was not qualified and suddenly he found that he
had a large corruption charges. You can ask anybody in the AIIMS, they will tell you how close this gentleman was with him. If
he was corrupt, then who is to be blamed? Why was he made Registrar? He was not appointed Registrar by Dr. Ramadoss or the
present Governing Body.

This Bill should be passed as early as possible because the situation is deteriorating every day. As a doctor, we know the mistakes
are committed sometimes by the doctors, knowingly or unknowingly. Recently there was a case where the surgeon was alleged
to have left a screw in the chest of the patient, while operating. This happens; the mistakes can happen sometimes; and this has
happened with every doctor who has practised surgery in this world.

If the matter was reported to the hon. President of the Governing Body, in his wisdom, he took a decision to penalize that doctor.
I say with all honesty; I know the doctor who was penalized — Dr. Bishoi — he is a very good surgeon; he is a very qualified
surgeon; he is a very excellent surgeon as far as the skill is concerned. ...(Interruptions)

MADAM CHAIRMAN : Please do not disturb; nothing will go on record. Let him speak. Shrimati Maneka Ji, please sit down.
Nothing will go on record, except what Dr. Yadav says.

(Interruptions)* €}



MADAM CHAIRMAN: Shrimati Maneka Ji, please sit down. Nothing will go on record.

(Interruptions)* €/
DR. KARAN SINGH YADAYV : The President constituted a Committee and believe me. ...(Interruptions)
MADAM CHAIRMAN: Only what Dr. Yadav says will go on record.

(Interruptions)* &€/
MADAM CHAIRMAN: Shrimati Maneka Ji, please sit down.

...(Interruptions)

PROF. M. RAMADASS (PONDICHERRY): Madam, nothing should go on record. ...(Interruptions)

MADAM CHAIRMAN: Nothing will go on record; I have said that already. [MSOffice44]
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DR. KARAN SINGH YADAYV : We would have protected him. There is no reason why we would not have protected him. He is a
good surgeon and mistakes can happen with anybody but one cannot be sacrificed for a small mistake....(Interruptions)

MADAM CHAIRMAN : Please do not disturb him.
...(Interruptions)

DR. KARAN SINGH YADAYV : But what did the Director do the next day? He suspended the Head of the Department, Dr. Sampat
Kumar, who was heading that Department. Now the situation in AIIMS is that Dr.Sampat Kumar is working because the Health
Minister or the President thinks that he is not at fault. He is working under his guidance. The other chap who was suspended is
working because the Director or the Court has given him a life. In such a situation, people have started finding fault with each
other. Doctors are busy in getting information about the weaknesses of other doctors. AIIMS has become the centre of politics.
At 6.00 o'clock when you walk in the Director's Office a coterie of people will be surrounding him. Director is a good man but he
is being surrounded by so many people who...(Interruptions)

MADAM CHAIRMAN: Shrimati Maneka Gandhi, please do not disturb him. Let him speak. Please maintain the decorum.
...(Interruptions)

SHRI S.K. KHARVENTHAN (PALANI): We have the right to support. Why are you shouting?...(Inferruptions) Do you want to act
as a lawyer in the Parliament?...(Interruptions)

MADAM CHAIRMAN: Nothing will go on record. Yadav ji, you may please speak.

(Interruptions)* €}

* Not recorded
SHRIMATI MANEKA GANDHI : He is a good man and you do not recognize a good man....(Interruptions)
MADAM CHAIRMAN: Do not say what is good and what is bad. Please let him speak.
...(Interruptions)
DR. KARAN SINGH YADAYV : It is not a question of good or bad....(Interruptions)

MADAM CHAIRMAN: Prof. Ramadass, please sit down. Do not disturb him. If you want to discuss something you can go outside.



Please sit down. Do not discuss among yourselves.
...(Interruptions)

MADAM CHAIRMAN: Please do not fight with each other. If you want to discuss anything you can go out. Please do not disturb
the House. Yadav ji, you can carry on.

DR. KARAN SINGH YADAV : Madam Chairperson, in this House the present Minister who was an MP at that time brought in a
Call Attention Motion on the problems of AIIMS and the actions which were being taken against the employees' union. We were
at that time on the other side. Former Prime Minister Shri Vajpayee protected him. Madam Maneka Gandhi protected him. From
the Congress Benches I supported him. But after the reservation issue when we found that the people of the oppressed classes
are treated as the second grade or third grade citizens, we have no business to support any high and mighty...( Interruptions) He
has made compromises with all the unions. Whatever action he has taken, he has been pleasing everybody. He has been
regularizing everybody now. The Students' Union, Faculty Union, Fourth Class Employees' Union, everybody is supporting him
because now in the Director's Office he has taken a vow that till the date of his retirement, that is in June, somehow or the other,
by hook or crook he has to sit on the chair and has to see that this governing body of this Parliament can do nothing about him.
That is his aim and doctors are working day-in and day-out going to the courts left and right....(Interruptions)

SHRIMATI MANEKA GANDHI : Do not destroy AIIMS in the process....(Interruptions)
MADAM CHAIRMAN: Please keep silence. Nothing, except Shri Yadav's statement, will go on record.
(Interruptions)* €}

DR. KARAN SINGH YADAV : The Governing Body has been insisting for many years, after we became a part of it, to see how the
trauma centre could be developed. It is a large institution where we have to take care of the accident victims. With a great
persuasion some semblance of trauma centre has started working. The AIIMS does not have the burns and plastic surgery

unit.[R45]

We want that the cancer surgery unit should be developed. But whatever is being developed, it is at the whims of the
Director. This is one example in this regard. I would appeal to all my fellow parliamentarians to think about the autonomy of that
kind where you give all autocratic powers to some individual. But these powers are not given by the Constitution. All the powers
vest with the Governing Body and he is a gentleman who just does not obey the Governing Body. He does not reply to the letters
of the Governing Body. What can you do in this situation? My friends could tell me.

About the appointment of Registrar or Dean or Sub-Dean, it is for the first time that a young Health Minister who is committed to
the ideology of down-trodden and OBCs and has appointed some of the very bright OBC SC/ST people as the Dean and the Sub-
Dean. But they do not like it. The President has appointed them but they were not allowed to work. The charge was given to
some third person. The file would not go to the Registrar. The file would go to the Dean. Whenever he wants he can put the
tenth man in the seniority at the top in

* Not recorded

the Selection List and the senior people are ignored. It is a clear case where science is not developing and where most of the
faculty is now interested only in how politics is done. People are becoming more expert in fighting court cases. It is high time
that we resolve that the Bill is passed so that the AIIMS is restored to normalcy and a good environment is created. It is very
disgusting to see the condition of AIIMS these days.

So far, reservation for OBC has not been implemented in education but in service of the Registrar, the reservation has been

implemented. This year when the Registrars got elected and when it was found that a large number of SC/ST and OBC
candidates have cleared the written examination, they changed the format. They changed the format in such a way that they
conducted the interview. When the Governing Body asked how did you do that, that report has not been submitted by them.
After all you will have to run the institution. The Health Minister was forced to say on ad hoc basis that the case is pending in the
court. Everything is being decided by the courts. So that situation should never happen in this kind of institution. As a doctor, I
do feel that autonomy has to be there. The academic, teaching and selection autonomy has to be there. But this does not mean
that in the name of autonomy, you would not carry out the legal provisions and statutory laws of implementing the reservation
for OBCs, SCs and STs. The boys and girls of these communities and classes would remain always under fear and terror. There



have been examples of this. There have been examples which show that boys and girls who took part in the agitation have been
failed in the examination. The boys who have come from their own merit have been failed...(Interruptions)

MADAM CHAIRMAN : Please do not disturb. Please sit down. Nothing will go on record except Dr Karan Singh Yadav's
statement.

(Interruptions)* &€/

* Not recorded

MADAM CHAIRMAN: Manekaji, you please sit down.
..(Interruptions)
MADAM CHAIRMAN: Yadaviji, you please address the Chair.
...(Interruptions)
MADAM CHAIRMAN: Manekaji, you please sit down. Do not disturb the House. Please sit down,
...(Interruptions)
MADAM CHAIRMAN: Mr. Ponnuswamy, please sit down. Nothing will go on record except Mr. Yadav's statement.
(Interruptions)* €}
MADAM CHAIRMAN: Yadaviji, you kindly address the Chair.

DR. KARAN SINGH YADAV : Madam, the examinations in AIIMS are conducted by the AIIMS Examination Section. The
Examiners are appointed by the Director. In fact, certain boys and girls belonging to Scheduled Caste and Scheduled Tribe
communities came up with a specific complaint...(Interruptions)

They came out with their past records and showed that they had been admitted as general candidates despite being SCs/STs.
They had cleared all the examinations but because they participated in the agitation, they had been failed in the examination. The
Governing Body took a decision that these boys may be examined again but the same set of people were appointed as
Examiners.[R46]

MADAM CHAIRMAN : Please do not disturb. You are disturbing again and again.
...(Interruptions)

SHRIMATI MANEKA GANDHI : The failing of a student is being attributed...(Interruptions)

MADAM CHAIRMAN: Please do not disturb the House.

* Not recorded

Nothing will be recorded except the speech of Dr. Karan Singh Yadav.
(Interruptions)* a€;

MADAM CHAIRMAN: Please let him speak. You already have spoken for 36 minutes. Please sit down now. Please have some
decorum in the House.

Nothing will go on record except the speech of Dr. Karan Singh Yadav.

(Interruptions)* a€;



DR. KARAN SINGH YADAV : The extent of autocracy in the institution was to such an extent that there was a dispute between
the two Heads of Departments. The room of a lady professor was locked and guards were stationed. She was not even allowed to
walk into her room. We in the Governing Body said that this at least should not be done. We as doctors cannot stoop to that level
of locking the rooms...(Interruptions)

MADAM CHAIRMAN: I am asking you time and again not to disturb him. Nothing, except the speech of Dr. Karan Singh Yadav,
will go on record.

(Interruptions)* 3€;
MADAM CHAIRMAN: Dr. Yadav, you please address the Chair.

DR. KARAN SINGH YADAV : Unfortunately what happened was that when this issue of reservation came, the so called
intellectuals approached the courts and appealed that there should not be any reservation for the OBCs. The matter was pending
in the courts. But the court did not prevent them from recruiting people belonging to the Scheduled Castes and Scheduled Tribes.
They recruited everybody on an ad hocbasis. Almost 200 Assistant Professors were appointed on ad hoc basis and they
continued in their positions. When they completed their tenure of four years, the previous Governing Body, the one of which I
was not a member, was convinced - it is clearly stated in the DOPT rules that ad hoc services cannot be counted for future
promotions — and all those who had been in

* Not recorded

ad hoc service were selected and was promoted to higher positions. As a result of that the candidates belonging to the Scheduled
Castes, the Scheduled Tribes and the OBC communities were deprived. AIIMS have their own people and they keep on selecting
them and no one from outside can come in there.

Madam, it is an institution which needs to be taken care of. It is the responsibility of this House and this Government to see that
this institution runs well. Everything is not fine there. It is time to bid a farewell and say a good bye to all those who have served
the institution so far either as doctors and surgeons or others. We have honoured them. It is time to ask them not to damage this
institution any more.

Madam, with these few words, I strongly support and also request the House that in the interest of the institution, in the interest
of the profession, in the interest of the poor man and the down-trodden people and other communities this Bill should be
unanimously passed and we should see to it that AIIMS start improving henceforth and there is no further deterioration.

DR. RAM CHANDRA DOME (BIRBHUM): Madam Chairperson, I rise to support the All India Institute of Medical Sciences and the
Post-Graduate Institute of Medical Education and Research (Amendment) Bill, 2007.

Madam, this Bill was pressed in the last Session in its original text. It had sought amendment to Section 11 of the Act of 1956.
Though I was in a different mood at that time, our party position was clear that we cannot support this Bill in its original form. It



was because, earlier, it was intended to encroach upon the autonomous spirit of the Governing Body of the All India Institute of
Medical Sciences. But now, the hon. Minister has circulated the relevant amendment for the disputed clauses 2 and 3, sub-section
1(b) and by that amendment, it is clear that the objectionable and disputed part has to be deleted. Due to that reason, I rise to
support this Bill on behalf of my Party as it intends to streamline the administration and management of the Institute which is a
pioneer Institute in our medical system under our Government meant for the ordinary public.

We take this Institute as having the stature of the Supreme Court. It is an Institute for giving tertiary care for the people. It is an
Institute for higher learning in medical sciences, training and research. This Institute is meant for this objective. We are proud of
this Institute for various reasons. But I cannot say right now that this Institute is doing all well. At this point of time, we cannot
say that this pride is still prevailing. We cannot be proud of this Institute for many reasons. It is the Institute which is meant for
giving tertiary care to the ailing human beings. We know the ills of human beings. But, unfortunately, this Institute itself is
suffering from some dreaded illness. That is the main point. Why I am saying this here?

I have some specific observations. Many things have been said by Madam Maneka Gandhi who had put her points elaborately.
Many intricacies are there. I do not want to go into all of them now. Dr. Karan Singh Yadav, my colleage who is a doctor,
expressed his views from the side of the Government. But I am definitely not in a position to charge any person. I would not cast
aspersions on any particular person. I am only speaking on the merits of the Bill.

Madam, a few days ago, when our country was in turmoil, unfortunately, this Institute found a place in the media. The name of
this Institute was highlighted by the media. It was on the anti-quota movement. An Institute which is meant for giving tertiary
care and valuable care to the ailing patients has become the citadel of the anti-quo[MSOffice47]ta movement. Unfortunately this
Institute has been dragged into nasty politics. It is not my personal observation. It is the observation of the Fact Finding
Committee, appointed by the Government, under the Chairmanship of Prof. Thorat, who is the Chairman of the UGC. This
Committee has come out with many findings, observations and recommendations in its Report. Though that Report has not been
tabled in this House, the text of the observations and recommendations have come out in the media, in the Press. We are
astonished about it. Being a doctor and a social worker, I am ashamed of this Institute. If these observations are correct and if
this is the factual position, then it is a very dangerous thing, which is happening there. This Report implicates the administration
itself. I do not know what is the actual position.

I demand that the Thorat Committee Report should be tabled in this House. It has so many observations and recommendations,
which are very much damaging and unsoothing; which are against the natural justice and human rights of a particular segment
of people; a particular segment of students; a particular segment of faculty members; a particular segment of junior and senior
residents. These ills are happening there.

We, in the Parliament, are for streamlining the administration. We have to streamline the administration of the Institute so
that these ills could be removed from the body politic of AIIMS. Otherwise, our pride cannot be protected. That is why I rise to
support this Bill.

I have recorded some observations, which came out in the media. I want to put all those findings here. So, Madam
Chairman, I seek your protection.

Many of our colleagues, here and outside, are always vociferous about human rights. The most important thing, that is the
statutory reservation, which is enshrined in our Constitution, is not being followed in AIIMS. The Government has given statutory
reservation power to AIIMS also. But unfortunately, for the last many years the reservation policy is not being followed. It has
been given a go-bye.

Some students, who might have been misled, say they are against reservation and that they are for merit and equal
justice. They say that merit should be the primary basis. But unfortunately, the position is this. Then, why 33 per cent reservation
for the AIIMS today in seats? That 33 per cent is exclusive of Scheduled Caste/Scheduled Tribe statutory reservation. These kind
of defects and deficiencies are there, through which legitimate statutory rights of the Scheduled Caste/Scheduled Tribe students
are being compromised.[MSOffice48] I charge the Government — whichever Government it may be — these sorts of things are
happening for so many years. They are going on. ...(Interruptions)

MADAM CHAIRMAN : Dr. Dome, please conclude your speech. You were allotted five minutes, but you have already taken 15
minutes.

DR. RAM CHANDRA DOME : Madam, I need few more minutes.

A lot of Members have spoken for so many minutes. ...(Interruptions) 1 do not want to put any aspersions or allegations against
anybody. I do not want to put any illegitimate things here. I would only just want to put some legitimate observations here.



Madam on 24t August, 20001, the Supreme Court in its order struck down the reservations for category other than those
constitutionally provided as u/fra virus. Even then, that sort of reservation by-passing this Supreme Court order is going on. How
is it going on?

Madam, in the case of post-based roster system, which is the only basis for reservation provided by the Government of Indig, it is
not being followed by the AIIMS authority in the case of Senior Residentship whereas in the case of Junior Residentship, roster
for admission is followed. These sorts of anomalies are there.

There is discrimination in training and posting and even in the examination system. A lot of hon. Members have pointed it out. It
is not just mere observation. This is happening there. We must apply our mind. The Government and the Parliament cannot sit
idle. They must act. The Scheduled Caste and Scheduled Tribe students allege about the discriminatory attitudes towards them in
posting, personal attention during training and during examinations and they also faced such treatment of harassments during
and after the anti-quota agitation. There is discrimination in other spheres also. The Resident Doctors Association is there. This is
the front runner organization of the Resident Doctors. But this Association also has been made caste-based. This is very
unfortunate.

Madam, the pro-quota students had to face harrowing experiences out of those repercussions. One glaring example that has
come in the media is about the case of Dr. Ajitha Gil. It is a unique example. I would urge upon the Government to investigate
this case. It is a clear case of discrimination. She was meted out with psychological and mental torture. It is very unfortunate.
...(Interruptions)

MADAM CHAIRMAN: Dr. Dome, your Party time is over. Now, please conclude.

DR. RAM CHANDRA DOME : Madam, similar situation is prevailing in the case of selection of faculty members. A lot of examples
have been mentioned here in this House by my learned colleague, Dr. Karan Singh Yadav. So, I am not going into the details.
The denial of research opportunities also has been mentioned here. The recommendation of the Thorat Committee has come in
the Press. I would like to briefly point out the text of those recommendations:

"Post-based roster system should be strictly followed in the faculty appointments. Reservation policy should be
applied in its totalitya€ |[a49]"

"The Liaison Officer should monitor and report to the Ministry of Health and Family Welfare about its
implementation.

Participation of the SC/ST and OBC faculty in all the Committees of the AIIMS should be ensured.

There should be a redressal mechanism for complaints and grievances of the faculty and resident doctors in an
appropriate forum."

Now, I come to the role of the Administration. The observation of the Committee, the text is very painful. The Committee
observes:

"From the account of faculty residents and students, direct and indirect evidence to believe, the All India Institute of
Medical Sciences Administration headed by the Director had a role in promoting the anti-quota agitation."”

MADAM CHAIRMAN : Dr. Dome, please conclude now.

DR. RAM CHANDRA DOME : If this is the situation, if this is the factual position, then, it is really damaging the administration
and the body-politic. I am not against any particular Professor. I also have regards for him. He may be a known
person....(Interruptions) But nobody is above the statutory law of the land. So, this should be investigated and appropriate action
should be taken against the erring person or persons. This is my request to the Government....(Interruptions)

One of the Senior Professors, even the Dean of Medicine of AIIMS was humiliated by the anti-quota agitationists. This is an
unfortunate situation. There is segregation in all the social activities of the Institute in respect of the Scheduled Caste, Scheduled
Tribe and Backward Class students. This has been pampered. This is the factual position. They are not able to take their meals in
a common dining room. ...(Interruptions) There is segregation in games and sports.

MADAM CHAIRMAN: Dr. Dome, your Party's time is over. You have taken more than 15 minutes. Please conclude now.

DR. RAM CHANDRA DOME : They are not able to read in a common reading room in the Library. If this is the situation, it is very
shameful. We have to eradicate those evils and we have to streamline this Institute. Definitely, the Administration is the main



culprit here. Knowingly or unknowingly, it is playing different roles in all these ills. That is why, now it is the right time to
streamline the Institute. That is why, the proposal of the Government through this Bill is before us. Though it is a small
amendment, yet it has a tremendous, positive impact. It will have a tremendous, positive impact on streamlining this Institute. As
the intention is to streamline the Institute, to deliver the goods to the people, to raise the standard of health of the people, we
once again support this Bill.

On behalf of my Party, I would like to say that we all do not support the intention of any encroachment on the autonomy
of the Institute. There should be no encroachment on the autonomy of the Institute. We are for the strengthening of the
autonomy of the Institute. That is why, I am supporting this Bill. Thank you.
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SHRI BRAJA KISHORE TRIPATHY (PURI): Madam Chairman, we are discussing the All India Institute of Medical Sciences and the
Post-Graduate Institute of Medical Education and Research (Amendment) Bill, 2007. We are fortunate that the hon. Minister is
from a branch of medical science and doctors' fraternity. Dr. P. Venugopal is a prominent and internationally reputed doctor and
surgeon who has rightly been rewarded with Padma Bhushan by the nation.



But what is happening in the recent past in the All India Institute of Medical Sciences, the prime Institute of the country, is most
disheartening for everybody of us.[r54] [h55]

The Minister is the Chief Executive of the Ministry, the representative of this Parliament, and our representative in the
Government. He deserves respect, no doubt but he should not also disrespect anybody. The way he is functioning is a cause of
concern for all of us. We do not approve his action. He should concentrate more for the benefit of the nation and for the
improvement of medical science in the country but it seems that his tenure is full of litigation. He is more interested in litigation.
He has always been dragged to court. His entire action is being determined by the hon. Court so many times.

All India Institute of Medical Sciences is an autonomous institution of national importance, established with an objective of
developing patterns of teaching in UG, PG, and medical education so as to demonstrate a high standard of medical education to
all other medical college institutions in India.

Pursuant to the judgment of the Delhi High Court dated 29" November, 2002, the Union Government had appointed Dr. P.
Venugopal as the Director of AIIMS. The term of five years of Dr. Venugopal as the Director is up to 3 rd July, 2008. He is left
with only six or seven months of his service. The judgment of 29.3.2007 concludes that such appointment is according to the
prevailing laws and was in consonance with the 'practice' adopted and prevalent in the Institute for a considerable time. So, he
has been appointed legally. He is also continuing legally. He had been appointed according to what was followed for a long time
in AIIMS. But what is happening now?

The Delhi High Court has recorded this in its earlier order dated 18t November, 2006, which says that there seems to be only
one point agenda of the Union Health Minister, that is, to remove Dr. P. Venugopal, Director of AIIMS in any possible manner.

Madam, this Bill is coming here for that purpose. The court has observed one year back, that the only agenda of the hon. Health
Minister is just to remove Dr. P. Venugopal. I do not know why he is so much interested just to remove a person, who is an
internationally reputed person.

Madam, the Bill is placed for seeking the approval of this House retrospectively just to get rid of this gentleman. This is the most
important point. He is to retire after six months. The entire intention of this Ministry and this Bill is just to remove one person,
the House is discussing this now, and we are taking the entire time of the House for this purpose. What is his fault? I just want to
know this from the Government. Why is he so much interested in this? Let us know what the fault of this doctor, so that we can
also support but that is not in the objective of this Bill. The Minister should tell us, what the real position is. We would like to
know why the Minister is interested to remove the Director of AIIMS. He should say that, and he should share that with the
nation. ...(Interruptions)

MADAM CHAIRMAN : Please do not disturb. Let him speak. The Minister will reply.
...(Interruptions)

SHRI MADHUSUDAN MISTRY (SABARKANTHA): The Bill does not say that. ...(Interruptions)

SHRI BRAJA KISHORE TRIPATHY : You go through the Bill. I am just going through the Bill. [h56]

r57

Madam, I would like to quote para 3 (/4), lines 21 to 29, of the Bill. It says:
"Provided that any person holding office as a Director immediately before the commencement of the All-India
Institute of Medical Sciences and the Post-Graduate Institute of Medical Education and Research(Amendment) Act,
2007, shall in so far as his appointment is inconsistent with the provision of the sub-section, cease to hold office on

such commencement as such Director and shall be entitled to claim compensation not exceeding three months pay
and allowances for the premature termination of his office or of any contract of services."

What is the intention of this provision? That is there in the Bill itself....(Interruptions)
SHRI BRAJA KISHORE TRIPATHY : Who is the Director?...(Interruptions)
MADAM CHAIRMAN : Noting will go on record except the speech of Shri Brija Kishore Tripathy.

(Interruptions)* €}



SHRI BRAJA KISHORE TRIPATHY : We are not ignorants...(Interruptions)
MADAM CHAIRMAN: Mr. Tripathy, you please address the Chair. Do not reply to the Member.
SHRI BRAJA KISHORE TRIPATHY : Madam, he is disturbing me.
MADAM CHAIRMAN: Mr. Ponnuswamy, please sit down.
...(Interruptions)
MADAM CHAIRMAN: Hon. Members, let him continue his speech.

SHRI BRAJA KISHORE TRIPATHY : I am drawing the attention of the hon. Minister as also the entire House. It is about the
provision in the Bill itself.

'Any such provision seeking to exclude giving of notice, opportunity of hearing and the existence of justifiable reasons for any
premature termination shall be unconstitutional.' This is the verdict of the court. So, this would be

* Not recorded

unconstitutional.

MADAM CHAIRMAN: Mr. Tripathy, please come to the point.

SHRI BRAJA KISHORE TRIPATHY : Pardon!

MADAM CHAIRMAN: You give your gist point-wise.

SHRI BRAJA KISHORE TRIPATHY : No Madam, this interference should not be there. This is such an important Bill.
MADAM CHAIRMAN: I can understand, and that is why I have given you the time.

SHRI BRAJA KISHORE TRIPATHY : There is no limitation of the time. We are discussing the Bill....(Interruptions)
MADAM CHAIRMAN: I am saying, you address the Chair and speak within the time limit.

SHRI BRAJA KISHORE TRIPATHY : There is no limit of the time. This is the Bill. We cannot pass the Bill like this. Every sentence,
you are just interfering...(Interruptions)

SHRI BALASAHEB VIKHE PATIL (KOPERGAON): Time has been allotted on this Bill.

SHRI RAJIV RANJAN SINGH 'LALAN' (BEGUSARAI): This is such an important Bill, and there is no time limit for
it...(Interruptions)

MADAM CHAIRMAN: I am saying that time has been allocated to each party and one should stick to that time. You give only the
points.

SHRI BRAJA KISHORE TRIPATHY : I am only mentioning points. This provision is unconstitutional. That is why I am referring to
the court order. I have just cited the provision of the Bill, and I am also citing the court order stating how this provision would be
unconstitutional.

If you approve this thing, tomorrow, it would be declared unconstitutional by the court. So, should we be ignorant like this and
approve this?

That is my point and I am just trying to draw the attention of the entire House to know the provision of law. The same would be
declared unconstitutional in the light of law laid down by the Supreme Court in a number of cases. If time permits, I can cite a
number of cases where it has already been declared unconstitutional by the hon. Supreme Court.

I may tell you that this Act, after the Bill is passed would also be unconstitutional. This Government has been dragged with
litigation and the entire House has been taken for a ride. We have been alerting this Government not to make such a legislation;
which would be struck down by the court. But the Government is not listening. In so many cases in the past, it has happened.



About this case, I am again requesting the hon. Minister --we have tremendous respect for him — that he should not take this
House for a ride by passing this provision because it would be struck down by the court as unconstitutional. I would again urge
the Government to consider this point.

SHRI MADHUSUDAN MISTRY : Do not side with him.
SHRI BRAJA KISHORE TRIPATHY : I am not siding with anybody.
MADAM CHAIRMAN: That is why I am saying, you should address the Chair. Do not pay attention to what they are saying.

SHRI BRAJA KISHORE TRIPATHY : Madam, this Government has also issued some orders from different Ministries. I am just
telling how they are doing things in two face...(Interruptions)

MADAM CHAIRMAN: The Health Ministry is seeking the approval of the House restricting the age to 65.[r58]

It is now restricting the age of the Director to 65 years. What is the order of the other Ministry, Ministry of Human Resource
Development? It says in the light of the recent development, the Ministry of Human Resource Development has already issued
orders for increasing the superannuation age of all teaching appointments in the universities from the age of 62 to 65, with a
further condition that in individual cases the superannuation age is extendable to the age of 70 years.

This present Government, their Ministry of Human Resource Development, have issued such an order that the age of the teachers
in the universities can be extended to the age of 70 years. Now, through this Bill they are seeking to limit the age of the Director
in the All India Institute of Medical Sciences to 65 years. Why is it so? Why is the Government giving just two orders — one
Ministry is giving one order extending the age to 70 years and the other Ministry is restricting the age of 65 years? This is only to
remove a particular person. ...(Interruptions)

Madam, I am also drawing the attention of this House to what will happen after. It is also reported that about 130 to 150
doctors, the faculty members of the All India Institute of Medical Sciences have made a representation to the hon. Prime Minister,
hon. Rashtrapatiji and the hon. Minister also. What is their contention? The faculty members of AIIMS in a letter to the hon.
Prime Minister on 13% November, 2007 have threatened mass resignation against the AIIMS (Amendment) Bill, 2007. The letter
says : "Your own Government, through the Health Minister, is pressing for a draconian and repressed Bill to reduce the chair of
the Director of the AIIMS to a subversive yes-man for all times to come whereas your own initiative of Valiathan Committee
report is gathering dust for more than a year" This Government has appointed the Valiathan Committee, a very reputed
Committee which has also submitted its report one year ago. The Minister is not taking any steps. The report is gathering dust.
But the hon. Minister is interested just to remove the Director. ...(Interruptions) The recommendation says — it will be pertinent
to emphasise it here — that "the AIIMS Act needs a comprehensive amendment" and hence review in the light of the Valiathan
Committee report is necessary. So, let the hon. Minister come with some amendments for the AIIMS Act so that the
recommendations of the Valiathan Committee can be incorporated. We will welcome that thing.

The Valiathan Committee report says on how to make the All India Institute of Medical Sciences an autonomous institution. But
what is he doing? Where is he leading to? He is from the same faculty, he is from the same fraternity.

MADAM CHAIRMAN : Please conclude now.

SHRI BRAJA KISHORE TRIPATHY : He is also a doctor. The way in which he is seeking the approval of this Bill from this House
is detrimental to the entire reputation of the House.

Lastly, the faculty members of AIIMS have also told it.
MADAM CHAIRMAN : Thank you Tripathyji. Please conclude now.
SHRI BRAJA KISHORE TRIPATHY : Yes, Madam. I am concluding.

I would request the hon. Minister that he should withdraw this Bill because of the respect for the doctors' fraternity. He belongs to
that fraternity. I respect it. The entire House is also in support of withdrawal of this Bill. The hon. Minister should withdraw this
Bill and he should come with a comprehensive Bill so that we can support it. Why should be the entire nation will unnecessarily
come to an ugly situation where the court will again strike down the Act etc.? We should not allow to take it to that position.

MADAM CHAIRMAN : Thank you Tripathyji. Thank you very much.

SHRI BRAJA KISHORE TRIPATHY : Madam, I hope good sense should prevail on him. He has made some amendments in this
Bill. He should also withdraw this Bill.
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THE MINISTER OF HEALTH AND FAMILY WELFARE (DR. ANBUMANI RAMADOSS): Do not mislead. ...( Interruptions) When you
do not know, do not allege. Do not allege blindly. ...( Interruptions) Do not do that. ...(Interruptions) 1t is not befitting of you.
...(Interruptions)

SHRI E. PONNUSWAMY (CHIDAMBARAM): Please delete this from record. ...(Interruptions)
MADAM CHAIRMAN : Please delete this word from the record.

...(Interruptions)
PROF. M. RAMADASS (PONDICHERRY): Please delete these words. ...(Interruptions)
MADAM CHAIRMAN: I have already deleted these words.

...(Interruptions)
DR. ANBUMANI RAMADOSS: Because she told you ...(Interruptions) Do not do that. ...(Interruptions)
PROF. M. RAMADASS : Please delete this word. ...(Interruptions)
MADAM CHAIRMAN: Shri Ramadass, I have already deleted this word.

...(Interruptions)
IHIUFE IBIGRT : 1 forpiet f&=m e

... ()

oft zefla Fotet Ris "cictot’ & 3 st Sram diSwen, ... (wiatmor)
SHRI E. PONNUSWAMY : Madam, it may be deleted. ...({nterruptions)
MADAM CHAIRMAN: It is already deleted.
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el ASIGT & 30U 3ol WiET UR diftR| ARcloe teilst; teiler ama @39 1 have already deleted these words.

...(Interruptions)
MADAM CHAIRMAN: It is already deleted from the record. Please sit down. Let him speak.

...(Interruptions)
SHRI E. PONNUSWAMY : He is using unparliamentary words. ...(Interruptions)
SHRI RAJIV RANJAN SINGH 'LALAN' : I have not used any unparliamentary words.
MADAM CHAIRMAN: The Chair will take care of it.

...(Interruptions)
SHRI RAJIV RANJAN SINGH 'LALAN' : If I have spoken any unparliamentary words, I am ready to apologise. ...(Interruptions)
MADAM CHAIRMAN: Shri Rajiv Ranjan Singh, please address the Chair.

...(Interruptions)
SHRI RAJIV RANJAN SINGH 'LALAN' : I have said 'misuse of power'. Who has said that 'misuse of power' is unparliamentary?
MADAM CHAIRMAN: Nothing will come on record.

(Interruptions)* €}

SHRI RAJIV RANJAN SINGH 'LALAN' 'Misuse of power' is not unparliamentary word. That is a parliamentary word.

MADAM CHAIRMAN: Shri Rajiv Ranjan Singh, please address the Chair.

* Not recorded

...(Interruptions)
MADAM CHAIRMAN: Cross-talk will not come on record.

(Interruptions)* a€;
IR HABIG= @ 3y 3ot ar #131 aari(b59)
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DR. ANBUMANI RAMADOSS : Are you relenting? If you have got any proof that I have reduced the funds of Rs. 70 crore, then
please give it to me. Please do not make any allegation on something that you do not know. ...(Interruptions)

MADAM CHAIRMAN : The hon. Minister can respond to all these points during his reply to the discussion.

...(Interruptions)



MADAM CHAIRMAN : Shri Rajiv Ranjan Singh, please speak only to the point.
...(Interruptions)

MADAM CHAIRMAN : Prof. Ramadass and Shri Ponnuswamy, please sit down.
...(Interruptions)

PROF. M. RAMADASS : Are you prepared to challenge him on this issue? Please do not tell untruth. Be a Parliamentarian, and do
not tell untruth. ...(Inferruptions)

* Not recorded
MADAM CHAIRMAN : It is already deleted. The hon. Minister will respond to all these issues in his reply.
...(Interruptions)

SHRI RAJIV RANJAN SINGH 'LALAN' : I am coming to your point also. Why are you so worried? Let the Minister reply. Why are
you getting so agitated? The truth is always painful. ...(Interruptions)

MADAM CHAIRMAN : Please do not resort to cross-talks. Nothing will go on record.
(Interruptions)* a€;
MADAM CHAIRMAN : Prof. Ramadass and Shri Ponnuswamy, please sit down. Please do not disturb the House.
...(Interruptions)
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MADAM CHAIRMAN : Nothing will go on record except the speech of Shri Rajiv Ranjan Singh.

(Interruptions)* €}
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"Whenever any amendment is brought in force retrospectively or any provision of the Act is deleted retrospectively,
in this process rights of some are bound to be effective one way or the other. In every case the exercise by
legislature by introducing a new provision or deleting an existing provision with retrospective effect per se does not
amount to violation of Article 14 of the Constitution. The legislature can change, as observed by this Court in



Cauvery Water Disputes Tribunal, Re (1993 Supp. (1) SCC 96 (II), the basis on which a decision is given by the
Court and thus change the law in general, which will affect a class of persons and events at largea€|"[r60]

"3€!It cannot, however, set aside an individual decision inter parties and affect their rights and liabilities alone. Such
an Acton the part of a Legislature amounts to exercising the judicial power of the State and to function as an
Appellate Court of Tribunal, which is against the concept of separation of powers."

This is the Supreme Court's order. ...(Interruptions)
MADAM CHAIRMAN : He is just quoting the Supreme Court's order. Now, please conclude. 1
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MADAM CHAIRMAN: Nothing will go on record.
(Interruptions)* €}
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SHRI PRABODH PANDA (MIDNAPORE): Madam, Chairman, I rise not to oppose the Bill as such, but I must say that we should
study the Amendment Bill in depth. A lot of questions have been raised here. It is a matter of grave concern that All India
Institute of Medical Sciences has been a centre of anti-quota movement. We have been proud of that institution, but the fame of
that institution has been lowered nowadays.[KMR62]

So, it is a matter of deep concern, not only to the august House but it is also a concern to the people at large. So, it is a
national concern. Hence, we cannot just keep mum about the situation in the AIIMS. Hon. Members, particularly, Dr. Ram
Chandra Dome and other Members from the Congress side, have narrated the present situation of AIIMS. But other questions are
also involved. Firstly, the question about the encroachment of the autonomy is being met or not should be judged or assessed.

Secondly, already some verdict has been passed by the Supreme Court. Have we taken that into account or not? I am not
challenging or contradicting the will and the intention of the hon. Minister for bringing this Bill itself. But my question is that, in
that situation, why does the Government not bring forward a new legislation? Why do you bring the amendment to the existing
Act? So, I am not opposing the Bill but my appeal to the Minister is that for having in-depth discussion and to take all the points
which have been raised in this House itself, this should be referred to the Standing Committee. After that we can discuss on that
and we can express our judgements. Hence, I think, the Government will think over it and take necessary steps in this regard.

1. 21 Riz rad (36161R): Aoioflr wemft sEiean, St aft v & ai¥ 3 war srem, ot S @t yRgad 32 Porerda Rifdsean et o, ansl WMo B
ARl Daoll US 36T & b 32t aif¥an sz fdraeiine o ast smar uga a1 & $ii? 28 3 ddel &l cfikbedl & 31691 & M & DRYI 8l 361 &) a5
G P ARl DEoll US 6l & [b v aew axifopr dist & arezrer, Aolofler Fared aidl off 3z gert aew Berp, Avy aiuret off @I o RrT S 26T 3
uRvErrasy sd A gew gl ), df3d Srss o alas Sft o St aseuon &6t ot s ordldl ¥ for arcdt A arce fafdsean, Rrasadien Rifdsesn Jfden asi
yatel &t smesft, =it fifdseen Jfden 2rat yaror £ o 2@ off omar i wwn oft en, 21w o dlos e, Afdbor F Aersin § 6 Rl casr B wRU sA Aol
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MADAM CHAIRMAN : Nothing will go on record. Prof. Ramadass, please sit down.
(Interruptions)* €}
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SHRI S.K. KHARVENTHAN (PALANI): Madam, I thank the Chair for giving me this opportunity to support this landmark
Amendment Bill.

All India Institute of Medical Sciences (AIIMS) in Delhi and the Post Graduate Institute of Medical Education and Research
(PGI), Chandigarh have been regulated under the All India Institute of Medical Sciences Act 1956, and Post Graduate Institute of
Medical Education and Research Chandigarh Act 1966.



Presently, the appointment, terms and conditions of service of the Directors of the above institutions are also monitored by
the above Acts and Rules made there under. The present Bill has been placed in pursuance of the directions of the hon. Delhi

High Court dated 29t March 2007 in LPA Nos. 2045, 2046 of the year 2006.

The present Director was selected and appointed as Director AIIMS at the age of 61 years for tenure of five years. This is
an illegal appointment. This is in contradiction to all earlier appointments of AIIMS, Delhi and PGI, Chandigarh. This appointment
is also in contradiction to the subsequent appointment of Director, PGI, Chandigarh in March 2004 who has also been appointed
till he attains 62 years.

Delhi High Court held that the Director is an employee of the Institute but the provisions of regulation 30, which prescribe
the age of superannuation for non-teaching employees as sixty years and for teaching faculty sixty two years, will not apply for
the post of Director. The court held that the appointment to the Director post is a "tenure appointment" and is incapable of being
curtailed except for justifiable reason and with notice to the Director, and that too in accordance with law.

Hon. High Court has also directed the Government of India and the AIIMS governing body to formulate a policy covering
the various facts and conditions of service of its employees including the Director of the Institute in accordance with law. Hon.
High Court further highlighted the deficiencies in the existing rules and regulations to the tenure of the Director of AIIMS, New
Delhi and PGI, Chandigarh. To remove the deficiencies and to comply with the directions of the hon. High Court, this Bill is
presented by Hon'ble Minister for Health and Family Welfare, Dr. Anbumani Ramadoss.

This present Bill paves way to amend Section 11 of AIIMS Act 1956 and Section 11 of PGIMS Act 1966 by including Sub
Section 1 A. According to sub-section 1A, the Director shall hold office for a term of 5 years from the date of appointment or
until he attain the age of sixty-five years whichever is earlier.

In 2004, the total Budget of the AIIMS was around Rs. 250 crore. However, the present hon. Minister for Health and
Family Welfare had a vision to bring AIIMS to the level of John Hopkins and with that view, he got the Budget raised to 500
crore.

MADAM CHAIRMAN : Please conclude.

SHRI S.K. KHARVENTHAN : I am speaking on the Bill. You have allowed other Members....(Interruptions) Please permit me to
speak for one minute more.

MADAM CHAIRMAN: Your time is over.

SHRI S.K. KHARVENTHAN : For the past few months, the non-plan expenditure has increased two-fold but the planned fund is
not being used and about Rs. 200 crore is being retained.

About 104 MPs including Gandhian, Shrimati Nirmala Deshpande have submitted representation against the present
Director with regard to caste based discrimination and harassment and an inquiry also was instituted against him.[R65

The present Director has failed to conduct the Convocation and failed to award the degrees to the undergraduates. The
students have started agitation and finally the hon. Minister has signed and issued the certificates.

Throughout the country, all the people are well aware of the anti-public activity of the present Director but the
Government of India is not able to do anything for the removal of him. Since he is appointed for the period of five years i.e. up
to his 66™ year, he is not bothering about the welfare of the Institution and not abiding by the rules and regulations. The present
Amendment Bill will solve this problem.

The UPA Government under the able administration of our hon. Prime Minister, our hon. Minster for Health and Family
Welfare, Dr. Anbumani Ramadoss has planned to start six world-class AIIMS like Institutions in Jodhpur, Bhubaneshwar,
Rishikesh, Patna, Raipur and Bhopal before the end of 2010.

I am humbly appreciating the valuable services of our hon. Minister, Dr. Anbumani Ramadoss.

On considering all these aspects, the present Bill is a welcome step taken by our hon. Minister for Health and Family
Welfare, Dr. Anbumani Ramadoss. I appreciate and congratulate the Minister and support this Bill.
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DR. R. SENTHIL (DHARMAPURI): Madam Chairperson, I do not have a prepared printed text. So, please permit to talk from my
heart.

Madam, today is a very important day for us because today, our beloved leader, Dr. Ramdoss is in the capital to raise a very

important issue. The Mandal Commission was constituted in 1977. It has taken a very long staggering walk to watch this day.
Since its inception, even after the Report was presented, it took six years to reach Parliament. Though it was presented in
Parliament in 1983, it was implemented in 1989. It became an order in 1991. After 17 years, if you look at what it had done, you
may find that in 1991, only 12.5 per cent of the Central Government jobs were occupied by OBCs. When the reservation is to be
provided for 27 per cent, if you look at today's statistics as submitted by the Attorney-General in the Supreme Court, you may
see that it is only 5.3 per cent. I was wondering at it. When the reservation is for 27 per cent, how can it decline? Now, I have
understood how it can happen. It can happen when you have upper caste officer like the Director of AIIMS (Not recorded) Dr.
Karan Singh Yadav beautifully stated how by making ad-hoc appointments, he can very carefully do away with the constitutional
rights.

Sir, the main allegation of our Opposition is that this Bill seems to be punishing one person. I know that this Bill is not intended
to punish a person. But if it actually does, I am very happy to welcome and in fact, I would say that it is a success of our leader
who has staged a demonstration today.

Madam, the other allegation by them was that this Bill was necessitated for only one person. It is true. The same Director, four
years ago, was 62. As per the rules of AIIMs, he should be retiring at that age. He, anyway, found many ill and wounded people
in the previous Government whom he was treating very well, as admitted by many Members. They all stood by him and said that
they need the same doctor and so, they gave an extension of five years bypassing all the rules. Hence, this Bill was necessary. It
is because of such people that this Bill has become necessary today.

The other comment that they made was that this Bill should go to the Standing Committee. I want to respond to this point. I am
not against the Standing Committee. But we have seen what has happened to the MCI Bill in the Standing Committee. It took
years and years of time. At one time, it appeared that the Standing Committee is the bottomless pit. If you drop a Bill into it, it
will never come to the surface. But finally after a long debate, the MCI Bill came up. So, I do not think taking this Bill to the
Standing Bill is a good idea.

People are telling that we need autonomy.

MADAM CHAIRMAN : Dr. Senthil, please speak on this Bill. Do not reply to the points of Members who have already spoken. The
Minister will reply to those points. Please try to conclude in a few minutes.

DR. R. SENTHIL : The most important point is, everyone here made a point about serious SC/ST discrimination in AIIMS. I
would like to draw your attention to the Thorat Committee Report mentioned by my friends as well. The Thorat Committee has
very clearly stated that it is a very serious discrimination against SCs and STs. My friend also mentioned that they had the
courage to burn the writings of the book, the Constitution of India, within the campus, take the video of it and circulate it among
the students. Who is permitting them to do it? The video was presented to the Governing Body but the Director was not willing to
take action on it. He is an autonomous person who is beyond law. He is not under the control of anybody. Such autonomy
cannot be permitted.

Finally, everybody was saying that it is the dream of Pandit Nehru that has become a nightmare for India. My friend earlier
mentioned about a surgeon who left a screw in the heart of a person. Let us admit that leaving a screw is a human error which
can happen once in the life time of a surgeon. But what he did was, when the patient came back with pain; he did not care for
him. He came back again for a surgery. He left him till the patient died. And here is the Director who will protect him out of the
way. * Though this Bill is not intended against him, if this Bill is passed, he should be punished.



* Not recorded

SHRI VARKALA RADHAKRISHNAN (CHIRAYINKIL): I rise to support this Bill. In my view Dr. Anbumani Ramadoss, the hon.
Minister is legally and professionally competent to pilot this Bill.

The primary object of this amendment is to maintain the autonomy of this Central Institution. We all know that public health is a
concurrent subject according to our Constitution. So, naturally there will be State as well as Central legislations in this matter. We
have come to a stage where an all-round, exhaustive Central legislation is overdue.

In our country any person with a large amount of money can start a medical college without any difficulty. He is neither
concerned about medical ethics nor about the quality of education that is provided. A wealthy boy, after passing an examination,
can get admission in the medical college. The medical colleges are mushrooming. That is the order of the day. This is a grave
situation. It has come due to market economy. Competition is the order of the day. So, human health and human values are
given a go-bye.

We are now facing a crisis. We will have to meet the situation with courage. That is what I would submit. Dr. Anbumani
Ramadoss is quite competent for this purpose.

I would like to point out one or two instances. There is a provision for reservation for OBCs and Scheduled
Caste/Scheduled Tribe students in post-graduate courses. There is a difficulty in the matter of trained doctors getting admission
to the post-graduate courses. There was a provision in our State for allowing admission of experienced doctors, who have put in
six or seven years of service, to the post-graduate courses. But unfortunately the Supreme Court has taken away that reservation.
So, the net result is that experienced doctors do not get reservation for admission to post-graduate courses. Only raw graduates
are allowed admission to the post-graduate courses. That would create a very bad situation. So, at any cost that reservation for
experienced doctors, who have put in some years of service in the Department, should be restored.

If T remember correctly, for this purpose, the Kerala Legislature had passed a legislation restoring reservation for the
doctors who have put in five or six years of service in the Department to the post-graduate medical courses. That is very essential
because quality of education has deteriorated. We should do our utmost to see that experienced medical men come to post-
graduate courses, and not just the raw graduates from these medical colleges, private as well as Governmeent medical colleges.
House surgeons may get admission, but the experienced doctors are eliminated from this process.

For this purpose, President's assent is required. So, that law passed unanimously by the Kerala Legislature be given
consent to and the reservation for trained doctors be restored. It must be restored at any cost. We need reservation on
professional basis, not just on the basis of community. It is highly essential.

Admission to professional colleges is also a serious issue. I am not going to take a long time.[MSOffice67]

But I would request you to keep up the standard of the medical education. It has deteriorated because of the private
institutions which are flourishing. It has deteriorated and the human life is in danger. As you are from this medical fraternity, I



will request you in this regard. Your credentials cannot be questioned. There is no justification to challenge your credentials. You
are quite competent. Dr. Venugopal or anybody else will not stand in your way. You are quite competent to go ahead and bring
in the legislation. You are very competent to meet the situation. I hope you will get the support of all the reasonable people. You
do not worry about Dr. Venugopal. You proceed and we will render you all help. This may be the first step, but we want a
comprehensive legislation defining the uniform policy of the Central Government. That will be a help to the State legislative
process also. So, you take the lead, bring in a legislation controlling the private nursing homes and also admission to private
medical colleges. So, a comprehensive legislation should be brought in. ...(Interruptions) 1 hope you will hear my advice and do
all that is necessary to bring such a comprehensive legislation.

Madam, with these few words, I support this Bill.

MADAM CHAIRMAN : Shri Varkala Radhakrishnan, thank you very much. He was the last speaker. But a request from Dr. Manoj
has come. So, I am allowing him to conclude his speech within two minutes.

DR. K.S. MANOJ (ALLEPPEY): Madam Chairperson, thank you very much.

I rise to support the All India Institute of Medical Sciences and the Post-Graduate Institute of Medical Education and Research
(Amendment) Bill, 2007.

Madam, I would not have supported this Bill if the clauses 2(1A) and 2(1B) and 3(1B) were there. Since the hon. Minister has
moved a notice of amendment to omit those clauses, and if these clauses were there, it might infringe upon the autonomy of this
research academic institution, since it has been removed, I support the Bill.

Madam, the AIIMS and the PGI are the two premier institutions in our country. Apart from offering state-of-the-art medical
facilities to the general public, research and academic activities are also taking place in these institutions.

Madam, nobody will object that the autonomy of these institutions should be upheld. For research and academic institutions
autonomy of the institutions should be there. But by the shield of this autonomy, it should not lead to autocracy. That is what is
happening in the All India Institute of Medical Sciences.

Madam, most of my colleagues have pointed out the current situation prevailing in the All India Institute of Medical Sciences. No
research activity is going on there. The Director and the administration is now playing politics and that too caste politics. This
august House has passed the Bill for reservation for OBCs in the professional institutions. Madam, no institution in the country
strikes and struggles against that law has occurred. It occurred only in the All India Institute of Medical Sciences and that was by
the support of the administration which is there. These things show the intention and the nature of the administration prevailing
there. So, something should be done to correct the current administration of the All India Institute of Medical Sciences.

Madam, the hon. Minister has rightly moved the amendments at the right time to rectify the cancer occurred to the All
India Institute of Medical Sciences.

Madam, as you know, cancer is a dreadful disease. If it occurs to any part of the body, before it spreads to other parts, the
diseased part should be removed. Also, if it is occurred to the sanyasi or to any other person, the ill-effect of the disease will be
the same. [a68]

So, when the disease goes to the All India Institute of Medical Sciences, it should be rectified. The hon. Minister of Health
and Family Welfare, that too he is a doctor, has diagnosed the disease at the right time and given the right prescription at the
right time.

So, with these words, I do support the Bill.



MADAM CHAIRMAN : Now, the hon. Minister will reply.
...(Interruptions)

MADAM CHAIRMAN: Please do not disturb the House. Please sit down. The hon. Minister has to reply. Let him reply.
...(Interruptions)

SHRI KHARABELA SWAIN (BALASORE): Madam, we very strongly oppose this Bill because instead of sending it to the Standing
Committee, with its crude majority, the Government is trying to bulldoze this Bill. This Bill is meant to humiliate only one person.
So, we strongly oppose it and walk out.

17.21 hrs
(At this stage, Shri Kharabela Swain and some other

hon. Members left the House.)

SHRI BRAJA KISHORE TRIPATHY (PURI): Mr. Minister, are you withdrawing the Bill?...(Interruptions) We walk out in protest
since the Government is not agreeing to withdraw the Bill.

17.21 A hrs.

(At this stage, Shri Braja Kishore Tripathy and some other
hon. Members left the House.)
MADAM CHAIRMAN: Nothing will go on record. Only the hon. Minister will speak now.
(Interruptions)* €/

MADAM CHAIRMAN: Please do not discuss it. The hon. Minister has to reply now.

* Not recorded

DR. ANBUMANI RAMADQSS : Madam, I thank you for giving me an opportunity to reply. I would like to thank all the hon.
Members of Parliament cutting across different parties for giving their opinion about this small amendment. It is a Bill for both
the All India Institute of Medical Sciences and the PGI Chandigarh.

I would again like to remind the hon. Members that this Bill has not only to do with the All India Institute of Medical Sciences but
also the PGI Chandigarh. We are bringing forward this small amendment because the High Court has asked us to fix the tenure of
the Director and that is why we are fixing the age at 65 years for the Director of the All India Institute of Medical Sciences as well
as the PGI, Chandigarh. Whenever a new Bill for the JIPMER, Puducherry comes, the tenure of the Director will be brought to 65
years,

This amending Bill is not an issue between myself and Dr. Venugopal. Neither is it an issue between the BIJP and the
Government. This is a small amendment. In fact, initially when I thought of bringing forward this amendment, I wanted to say
what are the issues about this Institute generally. But then a lot of hon. Members were going in-depth and making allegations
saying that this has been going on all along. So, I am taking the opportunity and I would like to refute every one of the
allegations. Hence, I just need a little bit of time from you.

Madam, this is not an issue between an individual — whether it is myself or Dr. Venugopal for whom I have high regards and
respect. I am also a medical professional. I respect Dr. Venugopal as a professional, as a doctor, as a Padma Sri Awardee.
Definitely, I have high regards and respect for him. He is one of the best doctors, best surgeons of this country. But then we have



some issue about administration. A doctor could be a very good doctor but a bad administrator. I would like to go into the issues
about what is going on in the Institute. Initially, I was not inclined to talk about these things but then I am forced today to talk to
hon. Members and to the nation as to what is happening in that Institute today. I have been very reluctantly speaking to the
media for the last year and a half. I am not saying anything about the happenings in the Institute because it is our Institute. It is
my own Institute. It is an Institute of the Health Ministry. So, I should not talk about that Institute. It is a premier Institute of this
country. I am not a lay politician. I am a medical professional. I am a doctor. I know what is happening there. I want that
Institute to move forward in a big way. I have been going to the world-famous Institute like the John Hopkins Institute and the
Harvard University. I want the AIIMS to be on the lines of those Institutes.

The Health Ministry has nearly about 30 to 40 Institutes. They have Directors under them. I do not see any problem in any of
those institutes including the PGI, Chandigarh which is functioning very smoothly. It has again become one of the best Institutes
in this part of the world. There is no issue about it. Only the issue of the AIIMS is there.

I would now just like to go back about five years when my predecessor Shrimati Sushma Swaraj was there. I respect her very
much because I have been appreciative of her efforts when she was the Health Minister. She had brought in a number of schemes
which are wonderful schemes. I have been following what she has brought[R69] about. But then about the appointment of Dr.
Venugopal, I had to say this. At that point of time, the age of retirement of the Teaching Faculty in AIIMS was 62 years.

Dr. Venugopal was nearly 61 and a quarter years or 61 and a half years when he was appointed as Director for AIIMS for
5 years. I mean I do not think any Government orders are like this. His appointment states — I don't know the exact words — that
Dr. Venugopal is appointed as Director for AIIMS for a tenure of five years. That's it. Whereas Dr. Talwar who is appointed as
Director, PGI, Chandigarh, just after 4-6 months later, his appointment says that Dr. Talwar is appointed as Director, PGI,
Chandigarh, for a period of five years or till he attains the age of 62, whichever is earlier. I don't know why 'till he attains the age
of 62, whichever is earlier' was blatantly left out for reasons know to whoever it is. This appointment itself is a question mark, a
huge question mark. Today, the issue of 65 years of age is there. Mrs. Maneka Gandhi had brought in so much of scathing as
usual. I remember I have been seeing her for the last 3 years. Whenever she addresses Health Ministry issues, she becomes
overactive. She was telling that this is an individual agenda. Definitely, it is not an individual agenda. It is a collective agenda.
Every time, I see Members of Parliament, eminent scientists, doctors and public, they always ask me, "Please do one thing.
Rectify All India Institute of Medical Sciences. It has just gone out of hand."

She was right from the beginning. She was telling about the guest house issue. After I took charge, nearly three and half year
back, I was a first time MP. I had never been in the House. I was entitled to an accommodation at the four star or a five star hotel
and the Government had to pay for that at that point of time. But, I did not want the Government to pay for this. That is why, as
President of the Institute, I was staying in a guest house. It was an ordinary guest house of AIIMS in which as a member of the
governing body of the Institute, anybody was allowed to stay. That became such a huge issue with the papers at that point of
time. One day, I went for an inspection, maybe, around 11 or 120' clock to Casualty Department and other Departments to see
whether the doctors were there or not. Then, around 12 or 12.15, Dr. Venugopal walks in. That is something which I do not
want to go into in depth. Most of Members know, most of the doctors know, at 120" clock, what happens?

Since then, some issues about me repeatedly had come though the media saying that they wanted me to be removed from
the guest house literally. I mean, these are the things that I do not want to bring to the notice of the hon. Members. I am being
very conscious about that. Today, I have been forced to say this because of so many allegations saying different things about
guest house issue and other issues, allegations saying that while I was staying in the guest house, I was instigating the
employees. These are allegations that are definitely not worthy. These are petty allegations to bring to the notice of anybody.
'Social divisions' is what she is talking about. I say it is absolutely right. Everybody from the Opposition was talking about this
Institute only during one and a half years. What happened to the two year period before that? Was there any issue brought out?
Was there any interference on my part brought out during two years before that? I have been in the Ministry for three and a half
years. I mean, I am a professional. I have definitely a lot of decency and professionalism. Definitely, it will not be in my credit to
do anything with autonomy. A lot of Members have been talking about autonomy. I am the one who is trying to give autonomy
to JIPMER, Puducherry. Today, it is under the Health Ministry. I am saying make it autonomous. We are having a National Drug
Authority and I am saying make it an autonomous body. Today, it is under the Health Ministry. As a professional, I want to
professionalize the entire structure. I will be the last person to impede on the autonomy. [MSOffice70]

But then autonomy does not mean that there is no accountability to Parliament. All the hon. Members here have been talking
about what is happening in that institute. Dr. Karan Singh Yadav, a member of the Governing Body, a member of the Institute
Body appointed by this very House by an Act of Parliament also talked about the happenings in this institute and I am the Head
of the Governing Body. So, we have responsibilities.

Madam, if I am getting a number of representations about discrimination on caste lines and community lines in the All India



Institute of Medical Sciences, should I not interfere as the Head of the Governing Body? There have been so many allegations
about flouting of reservation policy which is a constitutional obligation. In that case, should I not interfere as the Head of the
Governing Body which is appointed by this very House? There has been complete chaos, confusion and misadministration in this
institute. In this scenario, should I not interfere as the Head of the Governing Body? If there is a coterie of five or six junior
doctors controlling AIIMS, should I not interfere? Being the Head of the Governing Body of this institute, should I remain as a
spectator to all these wrongdoings?

Then, Shri Buta Singh, as the Chairman of the National SC/ST Commission has sent summons to Dr. Venugopal three or four
times to appear before the Commission, but he has not appeared before the SC/ST Commission. The National Human Rights
Commission has been asking him to appear before it. Nothing is happening. The Governing Body's and the Institute Body's
recommendations are not being implemented. This is a scathing remark I am making in this House. The Governing Body's
recommendations and the Institute Body's recommendations are not being implemented in the All India Institute of Medical
Sciences. In this situation, can we not interfere as part of fulfilling our parliamentary and constitutional obligations?

Madam, autonomy is not autocracy and nobody should say, 'T don't want to listen to anybody'. We have to work within the lines,
we have to work within the rules framed by this august House and we should go forward.

Shrimati Maneka Gandhi has been talking about my Officer on Special Duty. This post of OSD is a sanctioned post. It is not a
post to which I can arbitrarily appoint anyone. This post is sanctioned by the Governing Body, by the Institute Body and I can
appoint anybody whom I have the confidence in. My predecessor Sushmaji appointed an OSD and he was staying in a Guest
House in AIIMS. So why is there a big hue and cry about my OSD staying there in a small Guest House there? In fact, Sushmaiji's
OSD was having a house there, not a Guest House. This kind of petty and mean allegations coming from a person of her stature
is very unfortunate.

She was saying that the file was held up. I do not know what she was talking about. These are blind allegations. She was telling
about funds not being given. I do not know where she got all this information which is wrong. Shri Karventhan was talking about
funds. When I took over as the Minister, the funds of the AIIMS were approximately Rs. 250 crores and in three years I have
taken it to Rs. 500 crore. Do you know any institute in this country which has a recurring expenditure, both Plan and Non-Plan
put together, of Rs. 500 crore? With an amount of Rs. 500 crore, I could start three new medical colleges in every State every
year and we are giving this much money to one institute. Out of Rs. 200 crore of Plan money, just before the last week of March
this year, only Rs. 82 crore was spent. Where are we going? Can I not ask questions about these things as Head of the Governing
Body?

She was talking about degrees and convocations. Who prevented Dr. Venugopal or the AIIMS from holding the convocation? Did
I prevent them from holding the convocation for two years? No. As soon as I took over as the Minister, there was a convocation
held. But what happened after that? Did I prevent anybody from holding the convocation? Definitely not. Last year, the
convocation was not held because they did not want me to give the degrees and that was due to the obstacle created by a few
doctors. That is a different issue. Last year I had signed the degrees of those students who wanted to go abroad. This year again
I was willing to sign the degrees and give away the degrees in the convocation, but they did not move forward. It is their
responsibility to hold the convocation every year under the rules of AIIMS. When the Degree Certificates were given to me, I
found that those Degree Certificates were signed by one so-called Registrar who was not appointed by the Governing Body or the
Institute Body. The Director himself has appointed him which he has no authority to do. I said that these are illegal certificates
and I would not put my signature on illegal certificates because the Registrar was not appointed by the competent authority
which is the Governing Body and the Institute Body. After that, there was a court case, the less said about it, the better. Later I
signed the Degree Certificates and then the convocation went on. So, the allegation that I held up the Degrees and I held up the
convocation from being held is completely baseless.[R71]

T[r72]hen, the appointment of Dean, which the hon. Member was telling. Madam, Dr. Venugopal recommended appointment of

a Dean, I could say, Dr. Sreenath Reddy. In fact, his seniority was 19" in the line. Dr. Sreenath Reddy is a very eminent
cardiologist. Dr. Venugopal recommended that Dr. Sreenath Reddy be appointed as the Dean. I know Dr. Sreenath Reddy and
when we asked him whether he wanted to be the Dean, he said, 'No, Sir, I do not want to be a Dean because I am going to take
charge of the Public Health Foundation of India and by holding dual charge, I will not be able to discharge my duties fully.' So,
he said blatantly that he did not want to be the Dean. Then, we saw the panel and we appointed the Dean, Dr. Deka, who was

24M in the line. Earlier there have been a lot of instances and Dr. Deka is having more faculty experience more seniority. In fact,
Dr. Deka has appeared in the interview for the post of Director of AIIMS five years ago. So, such a man of competence he is.

Then, we appointed him. I am nobody to appoint him, Madam. The appointing body is the governing body, the instituted body. I
have to go through all the formalities of an instituted body, the governing body. I am just an individual there. I have nothing. It



is a collective responsibility. When you say Dr. Ramadoss, it does not mean Dr. Ramadoss. It is a governing body instituted
which appoints them and he has accepted that.

An hon. Member has talked about the agitation on reservation. She was telling that Dr. Venugopal has taken so many steps and
measures to quell the agitation and so on and so forth. We all know what has happened during the agitation. This premium
institute of the country was the hub of the anti-reservation agitation. Immediately, I call all the officers, including the officers of
Safdarjang Hospital, PGI, Chandigarh, RML Hospital and AIIMS and said, 'at no point of time the patient care should be affected.
These patients are coming from Bihar, Uttar Pradesh and from far flung areas and they are poor patients and that at no point of
time their services should be affected. I do not know what you do, these services have to be maintained'. This is the only thing I
told them. I do not know what happened, all hell broke loose after that. Time and again we requested the AIIMS administration
to quell this. But for 17 days the agitation went on.

Madam, prior to this agitation, in fact, there was an agitation by the employees and Supreme Court has very rightly said that
there should not be any agitation in AIIMS in the future and if anybody wants to agitate he can do so 500 meters away from
AIIMS. So, when the employees had agitated much before this agitation of reservation, the same Director, Dr. Venugopal, went
to the Supreme Court or High Court and said that this was blatant and all that and he suspended and dismissed some employees.
Why did he not go to the court during the 17 days' agitation? He says that he has written some letters to the police. You will be
surprised to know that tents were there, water was provided through water coolers to the agitators. I would like to inform you,
Madam, that some doctors, professors personally came to me and said that they wanted to work but they were prevented to
work. I do not want to go on any lines and I will be last the person to go on any lines of division.

This Institute is a great institution and it will not happen that there is going to be a division. We will take all steps possible
and we are not going to penalise anybody. We will take all steps to have a harmony. But when this Institute is right under our
nose, in the capital of the country, and things are happening and the hon. Members of Parliament have been saying so many
things about discrimination of SC/STs, then that has also to be taken care of. Mrs. Nirmala Deshpande had sent a letter signed by
104 Members of Parliament saying that there is an SC/ST discrimination in AIIMS to the Prime Minister. The PMO asked me what
is happening and directed me to look into the issue of discrimination in the Institute.

That is why, we appointed a Thorat Committee, under the Chairmanship of Dr. Thorat, Chairman of UGC. Time and
again, he was asking for assistance from AIIMS administration, which his committee did not get at all. They did not get any
support. They had put notice board and asked anybody to come regarding the AIIMS issue and tell them what was happening.
Anybody has a right to go and talk to the committee, whatever the grievances are whether they are against or for or

anything.[r73]

When the students come with crying eyes, it is really disheartening for me. As a younger generation, as a professional, as
a doctor they come, cry and say: "We are discriminated and we cannot be in the hostel. We are shunted out. We are not allowed
to play cricket and basket ball; we can play only football and volley ball." Is this what we are moving forward? We are 60 years
post-Independence. This is the premier-most Institute of our country, and they blatantly flay the law there. We will definitely
rectify the situation. It has to be rectified. But it cannot be just done in a haphazard manner or bulldozing. Everybody has to be
brought into a system. Everybody who is affected whether he is SC/ST or OBC or other, everybody has to be brought into the
system and there has to be a slow process.

Coming to the reservation issue which the Members of Parliament have been talking about that it was flouted, recently there was
an appointment of Residents. I do not remember the number; I think, about 93-odd Residents have been appointed. According
to the policy, for SC/STs and OBCs, there has to be job opportunity. The entire reservation policy was flouted. Then there were
so much representations from the doctors who came to me. I had to interfere as the President of the Institute. As a President of
the Institute Body and the Governing Body, it is my Constitutional obligation to interfere when reservation policies are being
seriously flouted in the Institute. Then I set up a Commission under my Health Secretary, Mr. Naresh Dayal, to look into this
issue, and a Core Group under the Governing Body. The Secretary, Health and Family Welfare has been asking about the marks,
has been asking for papers about the exam conducted. Till date, we have not got it. Is this autonomy? That is why we were
constrained to suspend one doctor, Dr. Dogra. He was the Dean (Exam). He did not give papers. The Members of the Governing
Body were asking him to do these things. Then the Members speak that this guy goes on suspending the faculty. Why?

Dr. Karan Singh Yadav was saying, Dr. Bisoy had operated on a patient and he left a screw on the perichord into the heart.
The patient died after a few days. This happens. I do not say that this does not happen; this happens. But, then the same doctor
after a few days or few weeks put a patient on anaesthesia saying that he will come for operation. He is an Additional Professor
of Cardiology. Then the Anaesthetist intimates the patient and put him on anaesthesia. For three hours, he did not turn up. For
three hours the patient was on operation table under general anaesthesia without being operated on waiting for Dr. Bisoy to
come for operation. After three hours, he said: "I do not have time; you ask someone else to operate." He did not go there. On



that day, there was a Resident agitation going on. As the President of the Institute, I had suspended him. I had brought it to a
Committee to look into the issue and give the recommendations. Dr. Venugopal, one week later, revoked the suspension. He has
no authority to do that. Suspension, revocation, everything could be done by the Governing Body. Is this the functioning of the
Institute? As people say I am trespassing into the autonomy of the Institute; it is definitely not that. I want to rectify this
Institute. There is a long way to go.

Dr. Manoj was right in saying as to what has happened to research. It is put on the backburner. So much of funds have
been given. There was a mention about Senior Financial Officer. These are all petty things but I am constraint to answer to these.
There was a Senior Financial Officer called Mayank Sharma. He was a junior officer. He was, in fact, the de facto Director. At that
point of time when he was the Senior Financial Officer, he was taking care of all. The same doctors who are agitating today; the
same Resident doctors, the same faculty members, all of them are bunching out letters saying: "President of AIIMS, please
remove Mayank Sharma." They say that Mayank Sharma is a de facto Director. The same people have written to the Prime
Minister today, and they are all going to the media saying they will all do this and do that. The same Residents Association,
Employees Association, they have given bunches of letters saying, please remove Dr. Venugopal.[r74]

This was before the anti-reservation agitation. Just before the anti-reservation agitation, all of them wanted to sack Dr
Venugopal because of his inaccessibility, autocratic behaviour and dictatorship. All these words were mentioned in their letters of
communication. Madam, just one agitation turned the entire thing, top-seater. Immediately, a lot of things were happening.

Madam, I do not want the All India Institute of Medical Sciences to be turned into the All India Institute of Political Sciences.
Definitely not, politics should not happen there. In this Institute, public money is there, and this Institute should move forward in
a big way. I am nobody. Today I may be in this position and tomorrow I will be nobody and nothing. The Institute goes along.
The Institute should move improve and forward in a big way.

Madam, she was talking about the Sub-Dean and the women media. The lesser said about it is the better for me because I do not
think that these are the things which need mentioning. ...(Interruptions)

She was telling that the Institute Body had sacked the Director, I mean, I had sacked. The Institute Body termed it in the
services of the Director at that point of time by a voting of 12 to three. Twelve people supported and three objected. That is how,
there was an objection of Mr. Malhotra, who was a member of the IB. This is the status.

Again, she was telling that the Director was made to sit on a bench. Definitely not, Madam. He was a part of the IB. Till his
agenda had come up, he was inside the room, and when his agenda came up and at that point of time he was asked to go and sit
in my Private Secretary's room. He refused and, I think, he sat outside. The media people were there. These things were going
on.

She was talking about the Registrar of AIIMS. In fact, Dr. Karan Singh Yadav had talked about what had happened to the
Registrar. He was the one who appointed him, and what happened in between them, we do not know. Suddenly, he says: "He is
a corrupt guy and all these things." We conducted an inquiry. He has no authority to remove him. This is the whole problem. He
has no authority to remove him. Nor do I have any authority to remove him. The Governing Body has an authority to remove
him. That is why, the Governing Body is there.

Madam, she talked about paying the fees of the lawyers. I do not have money to pay for lawyers where cases were filed by
AIIMS. As the President of the Institute and as the Minister definitely, I have all the rights and legalities that the Institute or the
Government to pay the fees of the lawyers, which everybody is doing. That is the norm of the day. I do not know how such a
senior Member could go about these things.

Dr. Karan Singh Yaday, in fact, has been involved and he has been very pained as a doctor. He himself is a cardiologist,
and he does not know what is happening there. He is a member of the Governing Body, the Institute Body. In fact, Shri R.K.
Dhawan is also a member of the Governing Body. In one interview, Shri Dhawan has said: "Let us wind up the Governing Body,
the Institute Body because we do not have any say here. Why should we sit and waste the time? When the administration is not
listening to the Governing Body, let us wind it up." So, this is the functioning of the administration of the AIIMS.

Dr. Venugopal would have been a competent person earlier but today he is 66 years old. When I say 'old', he is really old.
He is not in a position to physically even walk properly. I am not demeaning or denigrating him. I am just telling the facts.

Today, this Institute is run by a coterie of junior doctors. Today, Dr. Venugopal has no clue of what is happening in
AIIMS. This is the sorry state of affairs of the Institute. The doctors are threatened by people. He was telling 'goondaism' and
'locking of the rooms of the senior faculty professors'. Is this the All India Institute? I am constrained to bring these things
because these are all petty things which I should not. For the last one and a half years, I have not been going to the media and



not bringing the facts because this is our own Institute, I respect this Institute and I want this Institute to improve and move
forward in a big way.

About the Thorat Committee Report, I think, I will try to table it after getting due permission. I would like the Members to
go through the Thorat Committee Report also.

Madam, we have Trauma Centres. We are spending so much on these Trauma Centres and the Cancer Block. All these are
not functional now. These Trauma Centres are beautiful centres. Not many patients are going there today. Why are they made
not functional? We are putting up whatever faculty they wanted. We have given everything to them. [h75]

Most of the hon. Members have said about the same issues. I do not want to repeat them. In fact, Mr. Ram Kripal Yadav
had said about Laluji's visit to the AIIMS. He has stopped short of telling a lot more things because that was the evening at 5
o'clock; I do not know at that time what state he was in. Lesser said the better of that also. This is very, very disheartening. As a
youngster, as a professional, as a doctor, it is really disheartening. I just wanted to go about it. Mr. Braja Kishore Tripathy was
telling about disrespect. I would be the last person to disrespect anybody, leave alone the eminent person like Dr. Venugopal. As
a professional, as a doctor, definitely I have a lot of respect for Dr. Venugopal. This is an allegation and I am really pained to
answer all these things.

They have been telling about to concentrate on the national programmes. Definitely. My time, my energy, my focus, and the
revenues of the Ministry are on the National Rural Health Mission. We are doing a lot on the National Rural Health Mission. I am
spending 80 per cent of my time on the National Rural Health Mission. This is the Mission set up by my Prime Minister for the
upliftment of the rural healthcare infrastructure, which has come down and down. Consciously, we are trying to do so many new
programmes. There have been so much of appreciations about them except by my friends in the Media here. But otherwise,
nationally and internationally, there have been so many people appreciating the efforts of the Health Ministry. The UN bodies,
WHO and all the Associations globally have been very appreciative of our efforts. In fact, this is the first time that so many
programmes are being done by the Health Ministry. I do not know, Mr. Dasgupta may contradict that...(Inferruptions)

SHRI GURUDAS DASGUPTA (PANSKURA): I am only saying that you may have great love for international appreciation instead
of having domestic appreciation.

DR. ANBUMANI RAMADOSS: I do not have any 'love’ or 'not love' for international or national appreciation. But the fact of the
matter is that I want this great nation of ours to move forward in a big way. I want the social sectors to compete with the
economic sectors; I want the education, health, agriculture, poverty, drinking water and all to reach India and make it a
developed nation by 2020. I want to eradicate undernourishment by 2015. These are the things, which we want to do, and we
are trying to do them.

Madam, he was talking about the HRD Ministry that it has given the age limit as 70. It is about re-employment after 65. They said
that anybody could be re-employed after 65. So, that is not that the HRD has said it as 70.

Mr. Rajiv Ranjan was telling about ego. I do not have any ego. I do not have ego among all these things. He was telling that the
Government is interfering etc or controlling it. There is no point in having the Government control. We are all functioning
together as a cohesive unit. I get files from the AIIMS for sanction of leave, for deputation, for projects and for disciplinary
action. So, where is the question of controlling? It is a cohesive unit, and we need to move forward. We have to keep the
distance and we have to move forward. That is what we want to.

Madam, I would like to assure you that we definitely would not interfere into any autonomous functioning of the Institutions. On
the contrary, as a professional, I would; we would; and the Government would like to give more autonomy to the Institutions.
But these Institutions have to have their constitutional obligations, have to have the obligations of the Parliament, this very
House, which is there to enact all these Acts.

With these words, I would once again request all the hon. Members to support this Amendment Bill.

MADAM CHAIRMAN: Thank you.
Now, Motion for consideration of the Bill.

...(Interruptions)



DR. RAM CHANDRA DOME : Madam, I just have a small clarification.
MADAM CHAIRMAN: No. The Minister has replied to the debate.
The question is:
"That the Bill further to amend the All India Institute of Medical Sciences Act, 1956 and the Post-Graduate Institute
of Medical Education and Research, Chandigarh, Act, 1966, be taken into consideration."
The motion was adopted.
MADAM CHAIRMAN: The House will now take up clause-by-clause consideration of the Bill.[r76]

Clause 2 Amendment of Section 11 of Act 25 of 1956

Amendment made :
Page 2, omitlines 11 to 15, (1)
(Dr. Anbumani Ramadoss)
MADAM CHAIRMAN : The question is :
"That clause 2, as amended, stand part of the Bill,"
The motion was adopted.

Clause 2, as amended, was added to the Bill.

Clause 3 Amendment of Section 11 of Act 50 of 1966

Amendment made :
Page 2, omitlines 29 to 33. (2)
(Dr. Anbumani Ramadoss)
MADAM CHAIRMAN : The question is :
"That clause 3, as amended, stand part of the Bill,"
The motion was adopted.
Clause 3, as amended, was added to the Bill,
Clause 1, the Enacting formula and the long Title were added to the Bill.
DR. ANBUMANI RAMADOQOSS : Madam, I beg to move :
"That the Bill, as amended, be passed."
MADAM CHAIRMAN : The question is :
"That the Bill, as amended, be passed."

The motion was adopted.

SHRI KHARABELA SWAIN (BALASORE): Madam, the hon. Minister said that at 6 o' clock, the 'Zero hour' matters would be taken
up. a€! (Interruptions) That is what he said.

MADAM CHAIRMAN : There is still five minutes' time. We will just start this Bill.






